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LEGISLATIVE ASSEMBLY.

Maonday, 20th March, 1933.

- The Assembly met in the Assembly Chamber of the Council House
at Bleven. of the Clock, Mr, President (The Honourable Mr. R. K.
Sbanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

MARRIAGES UNDER THE Pnovrsmzs OF THE SPEOIAL MARRIAGE (AMBNDMENT)
or, 1923.

76%. *8ir Harl Singh Gour: Will Government be pleased to state the
nuniber of marriages contracted under the provisions of the Special
Marringze (Amendment) Act, 1928 (XXX of 1928)?

The Honourable Sir Harry Haig: The Government of India have no
mformution. Registration of marriages is, under the Devolution Rules, a
provincial transferred subject. :

CARRIER ATTENDANTS AND ELEOTRICAL SUPERVISORS IN THE POSTS AND
TELEGRAPHS DEPARTMENT.

764.. *Ral Bahadur Lala Brij Kishore: (a) Is it a fact that the non-
gazetted staff in the Engineering Branch (including the Electrical Branch)
of tha Posts and Telegraphs Department consists of only six classes of
officers and there is nn such class as Carrier Attendants or Electrical
Supervisors (Carrier)? '

(b) Will Government please state by whom sand when such pcsts
designated as Carrier Attendants and Electrical Supervisors (Carrier) were
created and also the total number of such posts with respective grades
and- allowances, if any?

(c) If the answer to the first portion of part (b) be to the effect that
no such post has been created, are Government prepared to consider the
necessity for creating such posts?

Sir Thomas Ryan: (a) No. The classes referred to by the Honourable
Member at the end of this part of his question actually exist. '

(b) The posts were sanctioned by Government in 1981 on the introduc-
tion of the Carrier Current System of telegraph working between Caloutta
ond Bombay. There are 19 posts of attendants and three of supervisors,
which are on a temporary basis and are being filled from amongst the
existing stafl of Telegraphists and” Blectrical Supervisors. K

(¢) Does nat. arise.
( 2205 ) A
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DEOLARATION oF MR. GANDHI’'S PoLiocy ON POLITIOAL QUESTIONS.

765. *Mr. B, Sitaramaraju (on behalf of Mr. M. Maswood Ahmad):
(a) Are Government aware that in a Press interview on the 3rd March,
1938, Mr. Gandhi has stated in reply to a question that if necessary,
permission were given to him, he would after duly examining the terms
of the permission, quite willingly make a declaration of hig policy on
political questions, but that just now he was not thinking about it at
all, politics having been excluded from his thoughts?

(b) Are Government aware that in reply to a question whether the
““Harijan Movement had diverted his attention from the civil disobedience
movement’’, Mr. Gandhi replied, ‘‘Surely, it is & matter which everyone
can decide for himself, because all materials are before him. One might
sa well ask me what is the height of thc Himalayas, when both he and I
are secing them ’?

ﬁ Are Government aware that Chaudbury Xhaliquzzaman ot
Lucknow, an old Congressman, left for Benares on the 2nd March o con-
sult Pandit Melaviya for the purpose of emphasising the view that the next
session of the Congress should consider favourably the working of the
new constitution, if it is acceptable to the country, thereby changing the
present policy of civil disobedience?

(d) Do Government propose to permit Mr. Gandhi to declare his policy
on political questions?

(¢) Do Government propose to give an opportunity to those Congress-
men who want to change the policy to press their point of view in the next
session of the Congress?

The Honourable Sir Harry Haig: (a), (b) and (c¢). I have seen the
reports which appeared in the newspapers.

(d) and (¢). I have nothing to add to what I said in reply to questions
on these subjects on the 7th and 14th November, 1982, and the 1st March,
1933.

Mr. B. Das: Has a copy of the White Paper been forwarded to
Mahatma Gandhi so that he can have a look at it?

The Honourable Sir Harry Haig: No: that action has not been taken.

Mr. B. Das: How is it then that Mahatma Gandhi will be in a position
to msake any declaration unless he has a look at the White Paper?

The Honourable 8ir Harry Halg: I bave no doubt that if Mr. Gandhi
applies for a copy of the White Paper, it will be furnished to him.

PRINOIPLE OF ENUMERATION OF Dlﬁrnssnn CLASSES BY THE LAST CENSUS
EPORT.

768. *Mr. B. Das (on behalf of Mr. Bhuput Bing): (a) Will Govern-
ment be pleased to state under what principles have the Depressed
Classes been enumerated in the last Censug report? Was the gencral
criterion of untouchability solely applied for the purpose?

(b) Is it a fact that one of the main principles was on the basis of
social and political backwardness, irrespective of caste by birth?
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(c) Will Government please state whether groups of primitive aboriginal
people, such as Santhalg and Bhilg professing triba] or mixed religions, have
been included under the name ‘‘Depressed Classes’’?

(d) Have Government considered the question whether any changes are
necessary in the numerical strength of their franchise qualification in view
of the Yerwada Pact? If not, why not?

(¢) Will Government please state whether representations have been
received by them from any public bodies, castes or associations on the
question of their classification since the Yerwada Pact? If so, what?

The Honourable Sir Brojendra Mitter: (s) The Honourable Member is
veferred to paragraph 9 on pages 5—6 of the Census of India Abstract,
1981, a copy of which has been supplied to Honourable Members.

(b) No.
{¢) No. Though it is not always easy to draw a border line.

{d) The Honourable Member is referred to the White Paper which bas
been published.

() No. Such representations, if any, would be submitted to the Local
Governments concerned. :

GANDHI-WILLINGDON CORRESPONDENCE AFTER MR. GANDHI’S RETURN FROM
LoNDoON.

767. *Mr. B. Dag (on behalf of Mr. Bhuput Sing): (a) Will Govern-
ment be pleased to state whether their attention has been drawn to the
statement issued by Sjt. Rajgopalachari {o the Press on the communiqué
recently issued by Government relating to the Gandhi-Willingdon cor-
respondence that passed immediately on Mahatma Gandhi’s return from
London?

(b) If sc, why was the portion of the Viceroy's reply to Gandhiji’s
telegram, dated the 29th December, 1931, which intimated that Gandhijj
could see the Viceroy only if he agreed not to discuss the Ordinances or the
repressive measures and that, if he iasisted on discussing these matters,
then the Viceroy would not receive him, suppressed in the communiqué
recently issued?

. (c) Why was the Mahatma’s wire of January 1st, 1982, asking the
Viceroy*to reconsider his decision and see him as s friend without imposing
any condition whatsoever as to the scope of the subjects for discussion and
he on his part promising that he would study with an open mind the facts
that His Excellency might put before him and unhesitatingly and willingly
go to the respective provinces and that if he came to the conclusion after
study of both sides of the question that people were in the wrong and
Government were right, he should have no hesitation whatsoever in making
that open confession and advising the Congress accordingly, suppressed in
the Government communiqué?

(d) Why has the correspondence been now published ?

(¢) Was the communiqué published under the orders of the Executive
Council of the Governor General or without their kmowledge by the Publi-
city Department?

A2
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The Monourable Sir Harry Haig: (o) I have sefn the statement.

(), (c), (d) and (¢). The communiqué was issued with the approval
of Government to correct certain misapprehensions regarding the -corres-
pondence between His Excellency the Vieeroy and Mr. Gandhi in January.
1932, which had appeared in the Press.

INTRODUOTION OF THE NEW CONSTITUTION IN INDIA.

768. *Mr. B. Das (on behalf of Mr. Bhuput Sing): (¢) Will Govern-
ment be pleased to state whether tha lives of the present Central Legis-
lature and the various Provincial Councils are proposed to be extended
till -the introduction of the new constitution?

(b) When do Government expect that the new Constitution will be
introduced in this country?

(¢) What ig the reason for the delay? When is the Joint Parliamentary
Committee expected to be formed and how many Members will be selected
from the Central Legislature?

The Honourable Sir Brojendra Mitter: (a) So far as the Legislative
Assembly is concerned the Honourub]e Member ig referred to the Governor
General’s message which was read in this House on the 6th March, 1988.
A similar questxon does not at present arise in the case of the Council of
State. As regards the provincial Legislative Councils, the decision restx
with the Governors of the varicus provinces.

(b) The Honourable Member is referred to my reply to Mr. Lalchand
Navalrai’s starred question No. 148 on the 6th February, 1983.

(¢) The Honourable Member is referred to my reply to Mr. M. Maswood
Ahmad’s starred question No. 470 on the 25th February, 1933. I under-
stand that His Majesty's Government will ask Parliament to set up a Joint
Select Committee for its consideration at an early date.

Pnovrsrow OF A GATE oON A LEVEL-CROSSING ON THE EAST INDIAX RATLWAY
ON THE DURGAPUR RoaDp NEAR MONGHYR.

769. *Mr. Bhuput Bing: (a) Will Government be pleased to state
whether they are aware that the Cigarette Faoctories’ private siding of
the East Indlan Railway crosses the Durgapur Road near Monghyr
station and that no level-crossmg gate is provided to protect the public
from the danger of being run over there?

(b) Is it not a fact that the locality is a very crowded ene and that only
very recently & man was run over and killed on this siding?

(¢) Do Government propose to ask the Railway authorities to provide
s gate on this level-crossing on the Egst Indian Railway?

Mr. P. RB. Rau: Government have no informatiom.. A copy of the
question is ‘béing sent to the! Agent,  East Indien Bailway, for ahy action
necessary.
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STOPPAGE OF THE SUPPLY OF DRINKING WATER TO THE LABOURERS IN NEW
DEvrHI.

770. *Mr, Bhuput 8ing: (a) Will Government be pleased to state
whether their attention has been drawn to the action of the New Delhi
Municipality in stopping the supply of drinking water to the 10,000 labourers
who bad built the New Delhj palaces and made the town what it is today ?

(b) Is it a fact that Government ordered these men to wacate the
Lovels they occupied and leave the town?

(¢) What was the necessity of such an arder and the consequent
stopping of the supply of drinking water to the labourers?

Mr. G. 8, Bajpal: (a), (b) and (c). The attention of the Honourable
Member is drawn to the information laid on the table of the House on
the 14th March, 1938, in reply to starred question No. 849 asked by Mr.
Gaya Prasad Singh on the 20th February.

PENALTY FOR DELAY OR DEFAULT IN PAYMENT OF INOCOME-TAX.

771. *Mr. Bhuput Sing: (a) Will Governmeni be pleased to state
what are the grounds on which the imposition of penalty by the Income-
tax Officers for delay or default in payment of income-tax is made?
‘What principles govern the gradation of the penalty as regards the amount?

(b) Have Income-tax Officers power to remit the penalty on sufficient
and reasonable cause being shown? If not, why not?

(c) Are there any special instructions from the Board of Revenue on
the subject? If so, what?

(d) Are Government aware that in many cases of penalty payments
of income-tax are not being made or accepted, simply because the assessees
find it too hard to pay the penalty which the Income-tax Officers are
powerless to remit now that it has been already imposed?

(e) Is any list of defaulters maintained separately in all the income-
tax offices?

The Honourable Sir George Schuster: (a) Attention is invited to sections
45 and 46 (1) of the Income-tax Act, XI of 1922, under which Income-tax
Officers are empowered to impose penalties at their discretion when tax
is not paid within the time allowed for ite payment. Failure to pay the
tax demanded within the time allowed is thus the ground for the imposi-
tion of a penalty.

As regards the latter part of the question, attention is invited to the
provisions of section 46 (14) which empower an Incomne-tax Officer to
irnpose, at his discretion, penalty at a sum less than the amount of tax
due and to increase it from time to time in case of a continuing default
until it equals the amount of tax due. The amount of penalty in each
case is determined according to the nature of the default.

(b) No, because the Income-tax Act gives authority only to a Commis-
sioner of Income-tax to revise orders passed by an Income-tax Officer.

(¢) Instructions were issued in 1025 but when the law was amended
in 1928 and section 46 (14) introduced empowering Income-tax Officers
initially %o levy penalty at an amount legs than the amount of tex duse
and then increase it gradually in the case of a continuing default, these
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instructions became superﬂuous‘ and were, therefore, withdrawn: Atten-
tion is also invited to paragraph 91 on page 238 of the Income-tax Manual,
6th Edition.

{d) No. Government are, however, aware that in many cases defaulters
do approach the Commissioner of Income-tax to get penalties reduced or
cancelled in case they find it too severe.

(e) Yes.

DISORIMINATION WITH BEGARD TO THE DEFENOE COUNSEL IN THE INDIVIDUAL
CASES AGAINST THE SAME AOCUSED AS WERE INVOLVED IN THE DELHI
CoNsPIRACY CASE.

772. *Bhai Parma Nand: (a) Is it a fact that the services of the same
Public Prosecutor, Mr. Abdul Aziz, Bar.-at-Law, who was prosecuting the
Delhi Conspiracy Case, have been retainad by Government on the same
terms to conduct the individual cases against the same accused as were
involved in the Delhi Conspiracy Case?

(b) Is it a fact that in the Delhi Conspiracy Case the accused were
given two defence counsels at Government expense, and all the accused
were supplied with copies of proceedings ang other necessary papers free of
any cost?

(c) Is it a fact that after withdrawal of the Delhi Conspiracy Case,
the accused applied to Government that the services of their defence
counsels be retained and copies of proceedings and other necessary papers
be supplied to them free of cost as was done in the Delhi Conspiracy Case?

(d) Is it a fact that Government have refused to comply with any
request of the accused with regard to the appointment of the defence
counsel at Government expense and the free supply of copies of proceedings
and other papers relating to it?

(¢) Is it also a fact that Government are sanctioning Rs. 68,000 for
the prosecution, but have made no provision for the defence of the
accused ?

(f) Will Government be pleased to give any reason why they have
made discrimination with regard to the defence counsel?

(9) Are Government prepared to reconsider their applications regarding
defence counsel, ete., favourably?

(h) Is it also a fact that Messrs. . P. Jain, 8. H. Vatsyayan and
Vaishampayan are still undefended in the individual cases against them?

The Honourable Sir Harry Haig: (a) and (b). Yes, except that the
question of the reduction of the emoluments of the prosecuting counsel
is under consideration.

(c) Three accused submitted petitions to the local authorities that
Government should continue to pay defence counsel.

(d), (f) and (g). The accused have no claim to defence at Government
expense, and as at present advised the Government have no reason to
think that there are any special grounds for affording assistance.

(e) Yes.

(h) Yes, just as they were undefended in the case before the Tribunal
where they declined the services of counsel paid by Government. They
are. however, being tried jointly with other accused who are defended by
counsel. i
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TRANSFER OF SUBPLUS TELEGRAPHISTS FROM THE CENTRAL TELEGRAPH
OFFI0E, CALOUTTA, TO THE CALOUTTA GENERAL PosT OFFICE.

778. *Mr. D. K. Lahiri Ohaudhury: (q) Is it a fact that only in
Calcutta 28 surplus telegraphists have boen transferred from the Central
Telegnph Office, Calcutta, to the Calcutta General Post Office to work
as signallers?

(b) Is it a fact that as.a result of this, candidates who were working
‘in these vacancieg have been discharged?

(¢) Is it a fact that amongst the discharged candidates there are
about 20 men who passed the signalling examination ?

(d) Will Government please state why, instead of retiring super-
annuated telegraphists from the Central Teiegraph Office, Calcutta, 23
junior telegraphists have been transferred to the Calcutta General Post
Office in this manner?

(e) Is it a fact that in no circle this procedure has been foliowed
except the Bengal and Assam Circle?

(f) Is it a fact that in the Bombay (eneral Post Office, 85 discharged
candidates have been confirmed a few months ago by giving them first
chance?

(9) Are Government prepared to see that in the Calcutta General
Post Office also the discharged candidates are first provided in vacancies
before the postmen are promoted in the lower division? If not, why not?

Sir Thomas Ryan: (a) No. Calcutta is not the only place where surplus
telegraphists have been employed in combined post and telegraph offices.
The Honourable Member’s attention is invited in this connection to the
reply given to parts (b), (c) and (¢) of Mr. S. C. Mitra’s starred question
No. 208 in this House on the 18th September, 1982.

(b) and (c). Government have no information.

(d) There are no superannuated telegraphists in the Central Telegraph
Office, Calcutta and the Honourable Member's question therefore does not
arige.

(¢) The Honourable Member is referred to the reply given to parts
(a) and (d).

() Government have no information.

(9) The Honourable Member’s attention is invited to parts (f) to (k) of
the statement laid on the table of this House on the 27th February, 1933,
in reply to Mr. 8. C. Mitra's starred question No. 252 asked on the 8th
of the same month in which the steps already faken in the matter were
explained. Gcvernment regret that they do not see their way to going
further in the interest of the candidates.

Lieut.-Oolonel Sir Henry Q@idney: With reference to the Honourable
Member’s reply to part (f) of this question, in which he said that Govern-
ment had no information, will the Honourable Member state whether he
will obtain information on this matter?

Sir Thomas Ryan: If it is a matter of particular interest to the Honour-
able Member, I shall do so.

Lieut.-Oolonel 8ir Henry Gidney: Yes, the matter is of some interest to
me and I am desirous of getting this information.
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DELAY o TEHE DELIVERY ©F MAZLS #BOM CALUUTIA AY THE CHOTEKHAND
Branom Posy OFFIOR IN BURDWaAN.

774. *Mr. 8. 0. Mitra: (a) Is it a fact that the mails posted at Calcutta
are delivered on the third day by the Chotkhand B. O, (Burdwan)?

(b) Is it aleo a fact that this post office is less than 50 mailes away
from Calcutta?

{0) Is it a fact that inbabitants of the villages served by the Chotkhand
B. 0. submitted a representation to the Postmaster General, Bengal and
Assam Circle, suggesting that mails for that post office may be conveyed
by the 41-Up and 42-Down trains from and to Howrah, so that the mail
matters may be sent by the Memari sub-ottice to the Chotkhand B. O.
gn t;he morning of the seeond day for delivery to the villages on that
ay
(d) Are Government prepared to see that the villagers experience no
‘fiurtger difficulty in receiving their letters from Calcutta on the second
8y

Bir Thomas Ryan: (a) and (c). Yes.
(b) The mail route is a little longer.
(d) The matter is receiving the attention of the Postmaster (ieneral.

INOREASE IN THE NUMBER OF GAZETTED POSTMASTERS.

775. *Mr. 8. O. Mitra: (a) Are Government aware that in the Budget
for the year 1983-84 provision has been made for 58 Presidency and
Garetted Postmasters against 55 in the year 1982-88? If so, will Govern-
ment please state whether they intend to increase the number of Gazetted
Postmasters in the ensuing year? If so, where?

(b) Is it a fact that in the Calcutta General Post Office the posts of
two Gazetted Assistant Presidency Postmasters have been reduced ?

(¢) If so, where have these two posts been transferred?

Sir Thomas Ryan: (¢) and (b). The figurz 58 has been incorrectly
shown in respect of the vear 1938-34, owing to a clerical error for drawing
nttention to which T am obliged to the Honourable Member. Taking
into sccount the replacement of two gazetted posts in the Calcutta General
Post Office by non-gazetted ones for which orders have recently been issued,
the actual figure for 1938-84 should be 53.

(¢) Does not arisc.

ProVISION FOR MANAGEMENT OF Posy OFFIOE SAvINGS BANKS AND
GOVERNMENT SEOURITY AND CASH CERTIFICATES WORKS.

776. *Mr. 8. 0. Mitra: (a) With reference to the provision of
Rs. 47.00,000 for management of Post Office Savings Bank and Govern-
went Security Works and Rs. 8,380,000 as charges in connection with
Cash Certificates, will Government please state on what calculation
credits have been given to the Post Office for the services rendered?

(b) Will Government please furnish a statement showing the number
of clerks, supervisors employed for Savings Bank, Government Becurity
and Cash Certificate works in the Post Offices and what amount is
necessary for their pay, pensionary charges and leave provision?
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(c) -Will - Government please also furnish a statement showing the
number of clerks, supervisors, etc., employed in the Postal Audit Offices
and what amount is charged to Post Office for their pay,. leave provision
and pensionary eharges?

Sir Thomas Ryan: («) The cost of managiug the Savings Bank- and
Government Securitv work is calculated on the number of transactions
(deposits, withdrawals and transfers) at the rate of seven annas per trans-
action plus the nctual cost of Audit; that of the Cash Certificate work
is also calculated on the number of transactions (issues, discharges and
transfers) at the rate of four annas and three pies per transaction plus the
actual cost of Audit.

(b) Separate ficures arc not available as ‘n most of the offices the same
staff are emploved on these as well as on othor classes of work.

(®) The numbers of officials employed in Postal Audit offices on the
work mentioned are 15 Accountants, 342 Upper Division clerks, 188 Lower
Division clerks, and 63 sorters. A sum of about Rs, eight lakhs, being
the pay, leave salaries and pensionary charges of thig staff, is charged to
the Post Office.

SUBSIDY PAID TO THE PENINSULAR AND ORIENTAL COMPANY FOR CARRYING
MAILS BETWEEN INDIA AND ENGLAND.

777. *Mr. 8, O. Mitra: (a) Will Government please state what amount
of subsidy is paid to the Peninsular and Oriental Company for carrying
mails between India and Enzland and what amount was paid to them
Lefore the renewal of the present agrecment?

(b) Will Government please further state whether tender was invited
from other steamship companies befors renewing the contract? Tf not,
why not?

(c¢) Will Government please state why there has not been any reduc-
tion in the jtem ‘‘Subsidies to Steamship Companies’’ in the Budget for
the year 1083-84, although rates of fare have been reduced by many "
steamship companies?

Sir Thomas Ryan: (a) No subsidy » paid bv the Tndian Posts and
Telegraphs Department to the Peninsular and Oriental Compsany, which
holds a contract with His Majestv’s Postmaster-General in London. The
contribution made by Tndia to the British Post Office towards the pavment
made by the latter to the Peninsular and Oriental Company for the convey-
ance of letter mails was £30,244 during 1930-81. In addition to this a
sum of £9,576 was paid to the British Post Office on aceount of sea
transit charges on parcels conveyed by the Company’s steamers from
India during the same vear. The existing contract between His Majesty's
Postmaster-General and the Peninsular and Oricntal Company came into
force on the 1st February, 1908, in each of the three vears immediately
preceding this, India paid £56.485 including charges for the transit of
parcels.

(b) Does not arise as the contract is not with the Government of
India. '

(¢) The reduction of passage fares cannot affect payments made for
the conveyance of mails which are fixed for the periods of the various
contracts. :
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Mr. 8. 0. Mitra: When does the contract expire, may I know?

Sir Thomas Ryan: The contract was made for a certain term of years
and subject to termination by notice thereafter. That notice has mnob
been given, and consequently the contract still runs and will do so until
notice of termination is given.

Diwan Bahadur A. Ramaswami Mudaliar: May I understand that the
original period of contract has still to run and that the contract subsisting
is liable to be terminated at any time after due notice?

Sir Thomas Ryan: It is open to His Majesty’'s Postmaster General
to give notice of termination of the contract, the original period of contract

has expired. '

INOREASE IN THE BUDGET ESTIMATE UNDER THE HEADING * SUBSIDEES TO
OTHERS .

772, *Mr. 8. O. Mitra: (a) Will Government please state the reason
for the increase in the Budget estimate under the heading ‘‘Subsidies to
Others’’ where provision has been made for Rs. 25,20,000 for the year
1088-84 against Rs. 24,85,000 in the year 1932-88?

(b) Are Government aware that there have been considerable reductions
in rates of fare of all conveyances? If so, why have there not been
considerable reductions in this item too?

Sir Thomas Ryan: (a) The small increase of Rs. 85.000 is on account
of convevance of mails between Karachi, Ahmedabad, Bombay, Bellary
and Madras by a new air service which was inaugurated during the latter
part of the current year. )

(b) Any reductions that may have occurred in fares would not imme-
diately affect the charges debited to this head which consist mainly
of pavments for the convevance of mails under contracts running for u
number of years. The Honourable Member will no doubt have observed
from a study of the figures shown against the item referred to by him,
that the provision proposed for 1988-34 is less bv over Rs. 55.000 than the
actual expenditure for 1931-32. This is due to the replacement of con-
tracts on their expiry by fresh ones on more favourable terms.

INTEREST ON THE COST OF RATLWAY VANS SET APART FOR USE BY THE POST
OFFICE.

779. *Mr. 8. O. Mitra: (a) With reference to the provision of
Rs. 2.38,900 as interest on railway vans set apart for use by the post
office in the Budget, will Government please state why this interest is
charged to post office?

(b) Will Government please state whether the mail vans are con-
structed at the expense of the post office or railways? What amount was
expended by the railway for the construction of the mail vans for which
such a big amount is charged as interest?

The Honourable Sir Frank Noyce: (a) When railway accommodation
gei apart for postal use forms part of passenger or other coaches, the
coaches are constructed at the cost of the railways and not at that of the
Posts and Telegraphs Department. The department has, therefore, to
pay interest to the railwavs on the capital outlay
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which form complete vehicles, are constructed' at the
nt, while for those forming part

t to the railways on the capital
ny the Railways for the con-
hich the sum of Rs. 2,88.90(

(b) Mail Vans,
cost of the Posts and Telegraphs Departme
of other vehicles, the post office pays interes
cost as just stated. The total amount spent
struction of mail vans of the latter type for v
is to be paid as interest, is Re. 48,18,458.

DELIVERY OF LETTERS TWICE A WEEK IN VILLAGE NAGLA BrAWANT SINGH
NEAR AGRA CANTONMENT.

: that in
780, *Rao Bahadur M. O. Rajah: (a) Are Government aware
village. Nagla Bhawani Singh which is situated at a distance of sbout 5
mile from the Agra Cantonment, and about two miles from the Ger(:iter
Post Office, Agra, dak is delivered only twice a week, i.e., on Mondays

and Thursdays?

(h) Are Government aware that in the Cantonment, as also in otlae'er
parts of Agra, viz., Civil Courts, Dayal Bagh, Jelangan], Jin-ki-Mandji,
Loha-Mandi, Shahganj and other places, which are m!auated ab aodlstanoe
of not 'ess than three miles, dak is delivered three times a day?

(¢) Tf the reply to the above questions be in the affirmative, are Gpver:-
ment prepared to make arrangements for the delivery of the dak in the

villages named above similar to those existing for more distant localities
in that area?

Sir Thomas Ryan: (a) Yes.

(b) Mails are delivered twice and not three times daily in fhe localities
mentioned.

(c) As the village is situated outside the Municipal limits and the

number of articles received for delivery is verv small, Government do not
consider that any modification of the existing arrangements is necessary.

BoxGALOWS HIRED FOR THE OFFIOERS OF THRE NORTH WESTERN RAILway
DrvisioNal, OFFIOE, DELHI.

781. *Mr, K. P, Thampan (on behalf of Mr. Jagan Nath Aggarwal):
(a) Will Government please state the total sum of money spent on rent
of the bungalows hired for the officers of the North esfern Railway
Divisional Office, Delhi, and also the total sum of money recovered from
them as rent of these bungalows, bringing out clearly the rent borne Ly
the Railway on this account?

(b) Will Government please state the total sum of money spent on
the cost of water supplied to the above bungalows, as compared with
the water charges recovered from the officers?

(¢) Do Government propose to let the officers make their own arrange-
ments as regards the house rent and water charges, and avoid all possible
losses to Government? If not, why not?

Mr. P. R, Rau: (a) The total monthly rent of bungalows hired for the
-officers of the North Western Railway Divisicnal Office, Delhi, amounts
to Rs. 1,558-2-0. The rent actually recovercd at the rates applicable to
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officers on the North Western Railway, comes to Rs. 576-10-0. The
balance of Rs. 981-8-0 is paid by Government.

(b) The average monthly cost of water for 1931-82 amounts to Rs. 265.
The amount actually recovered from the officers is Re. 68 per mensem.

{¢) It has already been decided that the existing arrangements should
not coutinue beyond the expiry of the present leases,

Lieut.-Oolonel Sir Henry @Gidney: Will the Honourable Member please
“mform this House whether in view of the rceent enhancement of rents
10 subordinates, the same rules are applied to cflicials; and (2) what per-
centage of salarv do railway officers puy as house rent?

Mr, P. B, Rau: I am not exactly aware what enhancement of remt
the Honourable Member is referring to; I am not aware of any such recent
enhancement on the North Western Railway.

As regards the second part of the question, the rents are pooled rents
taking into account quarters of the same sort ¢f accommodation clsewhere
and subject to & maximum of ten per cent. cut of the officer’s salary.

Lieut.-Oolonel Sir Henry @idney: Is it or is it a not fact that officers of
the North Western Railway receive house accommodation totally ab
variance with the amount of accommodation they receive for the rent they
pay, or, in other words, do these officers receive a larger amount of
accommodation than is justified by the actual rent paid by them as con-
pared with subordinates?

Mr. P, R. Rau: I have not made any such detailed comparison, and I
am afraid 1 cannot give a reply off hand to my Honourable friend.

Lieut.-Oolonel 8ir Henry Gidney: Will the Honourable Member make
the necessary inquiries in the matter?

Mr, P, R. Rau: If the Honourable Member will put down a question
un the paper showing exactly what he wants, I will consider it.

MoToR CAR ALLOWANOE GRANTED TO THE OFFICERS OF THE NORTH WESTERN
Rarmway DrvisioNaL OrFrFioe, DELHI.

782. *Mr. K. P. Thampan (on behalf of Mr. Jagan Nath Aggarwal):
Wil) Government please state the number of officers of the North Western
Railway Divisional Office, Delhi, who are granted motor car allowances,
with the total amount involved in this? Wil Government please state
the average number of mileage each officer hag to travel, in return' for
the motor car allowances granted to himn?

Mr. P. R, Rau: I lay on the table a statement which gives the informa-
tion required. .
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S.atement showing the number and designation of officers of the North Westsrn Railuwsy
lgim'm‘onal Office, Delhi, drawing Motor Car Allowance.

Amount
of Average
No. Designation of Officers ! motor mileage
car p. m.
allowance,
—
Rs. Rs.
- !
1 | Divisional Superintendent . . . 60 | 300
2 Divisional Executive Engineer . . . . . 50 300
3 | Divisional Rolling Stock Officer . . . . e 50 300
4 | Divisional Commercial Officer . . . . . 50 300
8 | \ivisional Transportation Officer . . . . o 50 300
6 | Sub-Vivisional Officer . . . . . . - 50 300
7 | District Medical Qfficer . . . . . . - T 440

CERTIFIOATES OF SICKNESS PRODUCED BY THE NORTH WHESTERN RarLway
EMPLOYEES.

785. *Mr, K, P. Thampan (on behalf of Mr. Jagan Nath Aggarwal):
(a) Is it a fact that certificates of sickness produced by North Western
Railway employees from registered medical practitioners, or from ecivil
hospitals, other than Railway Medical Oificers, are not accepted by thc
Department as a correct proof of the employees’ sickness, and their
absence is not treated as leave on average pay, even if due? If go, why?
Do Government propose to remove this restriction? If not, why not?

(b) Are Government aware that the Railway Medical Officers do not
grant a medical certificate to employees who, though actually sick, do not
take up the treatment of the Railway Medical Officers?

(c) If 8o, are Government aware that this procedure restricts the choice
of sick employees for their treatment to the one railway dootor, stationed
at the station?

(d) Do Government propose to allow the railway employees to take the

treatment of any doctor, and to ask the railway doctors to certity the
sickness, if necessary?

Mr, P. R. Rau: I have called for certain information and will lay &
reply on the table in due course.

QUALIFYING EXAMINATION FOR PROMOTION TO THE AGUQUNTANTS’ GRADE.

784. *Mr, K. P. Thampan (on behalf of Mr. Jagan Nath Aggarwsl):
?l) Is it a fact that the Auditor General has laid down the follawing rule
or those who pass the examination quelifying for promotion to the
accountants’ grade?

“ Other qualifiestions béing equal, candidates are ordinarily selected in the order
of their passing the examination, but in order to allow for the length of
service and experience every three complete years of the excess in length in
service should be treated as comp ting for ane year's delay in passing the
examination.”

. (b) Do Govérnment propese to intraduce a similar rule in tBe-Accounts
Department ?
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Mr. P. R, Rau: (a) Yes.
. (b) Such a provision is considered unnecessary in the Accounts Depart-
ment where the rule is that promotion shall at every stage be by selection
according to merit, due regard being paid to seniority. The authority
empowered to make a promotion is required, in doing so, to take into
account the past experience and past records of those the character and
length of whose service entitled them to consideration and to select the

most suitable from among them. —

Dr¥rERENTIAL TREATMENT IN THE MATTER OF GRANTING FAOILITIES FOR
BUNNING EUROPEAN AND INDIAN REFRESHMENT RoOoMS ON THE EasT
INDIAN RamLwavy.

785. *Mr. K, P. Thampan (on behalf of Mr. Gaya Prasad Singh):
(a) Is it & fact that the servants of Messrs. Kellner and Co. (or Messts.
Spencer and Co.) get free quarters for their residence, and free furnished
quarters for their Managers at Railway etations on the East Indian Railway,
but that the servants and Managers of the Indian Refreshment Rooms on
the East Indian Railway get no such concessions? Why is this
differentiation ?

(b) Is it a fact that the staff of the Indian Refreshment Room on
the Great Indian Peninsula Railway are provided with quarters for
residence ?

(c) Is it a fact that a store-room is given by the East Indian Railway
to Messrs. Kellner and Co. for storing their provisions at stations where
they have got Refreshment Rooms, but no such store-room is given to
the Indian Refreshment Room? If so, why?

(d) Is it a fact that the khansamas of the Indian Refreshment Rooms
are given very few passes on the East Indian Railway to travel in trains
nlong with their customers, whereas anv number of khansamas of the
European Refreshment Rooms are allowed to travel if they have crockeries
with them? If so, why similar concession is not allowed to the Indian
Refreshment Room? Are Government aware that passengers who have
to take food from the Indian Refreshment Rooms are put to considerable
inconvenience and discomfort on this account?

(e) Is it a fact that wine and liquor are allowed to be used without
any restriction in Kellner's (or Spencer’s) Refreshment Room, whole
night, without the usual restriction that no wine or liquor should be
sold after 10 p.M.? Ig similar concession given to the Indian Refreshment
Rooms on the East Indian Railway?

(h Will Government kindly lay on the tabie the rules or instructions
issued by them or by the East Indian Railway authorities in connection
with the points mentioned above, and do they propose to take steps to
put the European and Indian Refreshment Rooms on equal footing?

1t not, why not? :

Mr. P. R, Rau: (a) to (c). The answer is in the nagatt

(d) Government are informed that passes are issued to all Refreshment
Rooms on the same scale according to local requirements.

(¢) The Agent reports that only bona fide travellers are served outside
the meal hours and that the practice is governed by the Excise Regula-

tions.
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(f) There are no specific rules go far as I am aware regarding these
matters. Government have no reason to believe that any differentiation
is made between European and Indian Refreshment Rooms, but I am
sending a copy of the question and answer to the Agent of the East Indian
Railway for any action that may be considered necessary.

Mr. K, P. Thampan: May I know whether in the M. & S. M. Railway
also Messrs. Spencer and Co., get such rooms free of rent?

Mr. P. R. Rau: That question, Sir, does not arise out of this, and, if
my Honourable friend desires information on the point, I would ask him

to put down a question on the paper,

HUNGER-STRIKE OF STATE PRISONER MR. TRAILOKYA NATH CHAKRAVARTY
DETAINED IN THE CANNANOBE CENTRAL JAIL.

785. *Mr. K, P. Thampan (on behalf of Mr. Gaya Prasad Singh):
Will Government kindly state:

(a) whether Mr. Trailokya Nath Chakravarty, a Bengal State
Prisoner, detained under Regulation III of 1818, now in the
Cannanore Central Jail, has been on hunger-strike since
February 15, 1988? If so, why;

(b) what his present weight is, what his weight was on admission
in the jail, and what his present condition of health is;

(c) whether any recourse to forced feeding is being resorted to and
medical aid administered ;

(d) whether any representation from the State Prisoner regarding
his grievances has been received by Government;

(¢) whether he is the only State Prisoner in that jail;
() why he is denied any association in that jail or why he is not

sent to some other jail in the Presidency where there are
other Bengal State Prisoners?

The Honourable Sir Harry Haig: (¢) I would refer the Honourable
Member to the reply given by me to Mr. 8. C. Mitra's question No. 727,
on the 13th instant.

(b) The weight on admission was lbs. 186 and it came down to about
Ibs. 120 during the Prisoner’s hunger-strike. I understand that his
general health after the hunger-strike is satisfactory.

(c) The State Prisoner was not fed forcibly. His condition during the
hunger-strike was under the observation of the medical officer of the Jail.

(d) A representation was received; but Government considered that
the Btate Prisoner had no legitimate grievance.

(¢) No, except during certain temporary conditions.

(f) The Prisoner has been and will be afforded proper association,

TENDERS FOR SALE OF INDIAN REFRESHMENTS ON THE HOowWRAH DIVISION,
EasT INDIAX RaAmLWAY.

787. *Mr. K, P. Thampan (on behalf of Mr. Gaya Prasad Singh):
Has the attention of Government been drawn to an advertisement, dated
the 20th May last, and published in the Leader, dated the 28Brd May, 1082,
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inviting sealed tenders from ‘‘catering firms for the sale of Indian Refresh-
ments” on certain sections of the Howrnh Division (East Indian Railway),
und stating that the successful tendcerer will be required to deposit
Rs. 5,000? Are similar tenders called for the sale of English Refresh-
ments? If so, on what occasions such tenderg have been called? If not,
why is this differentiation? Is it a fact that the party which gives the
lowest tender for the sale of Indian Refreshments is generally given thie
contract, and are Government aware that this results in the quality of
thi “ond supplied deteriorating?

Mr. P. R. Rau: Government are informed that the advertisement was
with reference to the arrangements for the supply of Indian refreshments
only on one Division of the Fast Indian Railway, and that this has been
tried us an experiment with the object of obtaining uniformity, efficiency and
better service for the public by putting the whole contract in the hands of
one responsible firm instead of spreading it over various petty contractors.
Catering in the European styvle is already in the hands of one firm with -
satisfactory results, and as no change was contemplated no eall for tenders
was considered necessury.  In callineg for tenders the right is invariably
reserved of not accepting the lowest or highest or anv tender and the
administration will carefullv  consider the  necessity of preventing any
deterioration in the quality of food supplied before accepting any tender.
1 am drawing the Agent's attention to this question to impress on him the
necessityv of considering verv carefullv this aspect of the matter.

PAssPORT FOR MR. SAITLENDRA NATH GHOSH, AN EXILE IN AMERIOA.

748. *Mr. Gaya Prasad Singh: Is it a [o:r that Vv Sailendra Nath
Ghosh has heen an exile in Ameriea sinee 1916, and that the Govern-
ment of Tndia are not agrecable to the grant of a passport for his return?
1f sc. why?

The Honourable Sir Harry Haig: \Mr. Sailendra Nath Ghose left India in
1016 The Government of India are not in favour of eranting him passport
facilitice to return in view of his activities in Tndia and abroad.

Cr.OSING To THE PuBLIG OF THE VIOTORIA PARK IN QUEEN’S GARDEN, DELHI,

789. *Mr. Gaya Prasad Singh: Ts it a fact that the Vietoria Park in
the Oueen’s Garden, Delhi, has been closed to the public? If so, why?

Mr. G. S. Bajpai: T am whaiting for certain information and will lav a
replv on the table of the House in due course,

ARREST OF INDIANS IN GERMANY.

700. *Mr Gaya Prasad Singh: Ar. Government aware that many
foreigners. including some Indians, have been arrested in Germany
recentlv? If so. have Government taken the trouble of finding out who
these Tndians are and for what offence they have been arrested? What
steps have been taken in this connection?

Mr. H. A. F. Metcalfe: The Government of Tndia have seen certain
reports on the subjeot in the Press but have no official information. Thev
are making enquiries_from His Majesty’s Government amd the informa-
#ion thus obtained will be 1aid on the table in dne conrse.
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OARGROVE SOHOOL MAINTAINED BY THE EAST INDIAN RAILWAY.

791. *Pandit Satyendra Nath Sen: (a) With reference to Mr. Rau’s
unswer to starred question No. 208 of the 8th February, 1988, that it was
intended to deal separately with the Osakgrove European School, because
it wag the joint concern of two differen. Railways, will Government.te
pleased to state:

(i) the amount contributed by the East Indisn Railway, and North
' Western Railway, separately for the maintenance of the
Oakgrove School during 1931-82; and

(i) the number of children separately of (1) the East Indian Railway
employés, (2) the North Western Railway employés, and (8)
of non-railway parents in the school on the 81st March, 19327

(b) Is it not a fact that the lands and buildings, plant and equipment
of the Oakgrove Schoo] are the propurty of the East Indian Railway?

(c) Is it not a fact that the Qakgrove School is maintained by the East
Indian Railway, the North Western Railway ouly making a small con-
tribution to the East Indian Railway for the North Western Railway children
reading therein?

(d) Is it not a fact that the administrative control over the school is
vested in the East Indian Railway?

(e) Is it not a fact that the medical, electrical and other staff attached
to the School are East Indian Railway employés?
© (f) Is it not a fact that the teaching staff of the school are also treated
as East Indian Railway employés, and not as joint emplovés of the two
Railways, and that their names are borme on the East Indian Railway
classified list of staff?

(9) Is it a fact that passes to the staff employed therein are issued by
the East Indian Railway and not by the North Western Railway?

Mr. P. R. Rau: (a), (i) and (c). The East Indian Railway maintains
the school and spent Rs. 1,62,847 on this in the year 1931-82. The North
Western Railway does not directly contribute to the maintenance of the
school, but makes certain payments to the East Indian Railway based on
the number of children of North Western Railway employees attending
the school. The full details of the arrangément are given on pages 3-4 of
Mr. Smith’s Report on Educational Facilities for the Children of Subordi-
nates provided by the North Western, East Indian and Great Indian Penin-
sula Railways. ! ' ‘

(ii) East Indian Railway 404, North Western Railway 47, Others 6.
(b)' (d): (6)» (f) and (g) Yes.

Pandit Satyendra Nath Sen: From the answer it appears that the
Oakgrove Stchool is much more intimately connected with the East Indian
Railway than with the North Western Railway. Are we then to understnnd
that the motive of the Railway authorities in dealing with it separately
was simply to give it a differential treatment?

Mr. P. R. Rau: I am answering that question in my rep]y‘to the next

question. .
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OARGROVE SOHOOL MAINTAINED BY THE EasT INDIAN RarLway.

792. *Pandit Satyendra Nath Sen: (a) Are Government aware shat
on the 1st February, 1828, in reply to starred question No. 110 (d) of Pand:t
H. N. Kunzru, Mr. (now Sir) Alan Parsons, the then Financial Commis-
sioner, said: ‘‘The Oskgrove Bchool is under the Kest Indian Railway
Administration’’ ?

(b) Are Government aware that on the 8th February, 1988, in reply
to a starred question of Mr. Maswood Ahmad, Mr. P. R. Rau said: ‘‘The
East Indian Railway maintains the Oskgrove School®’?

() Is it a fact that the Oakgrove Schoo] is maintained primarily by
the East Indian Railway, with a small grant only from the North Western
Railway and that the school is under the East Indian Railway administra-
tion and is the property of the said Railway? Tf so, why wag it excluded
from the scope of Mr. Smith’s enquiry as a joint concern?

(d) Did not the published terms of reference to Mr. Smith, idctuds ‘all
the State Railway Schools, without exception? If so, at what stege was

the Oakgrove School excluded from the purview of Mr. Smith’s enquiry?
Will Government be pleased to lay on the table a copy of the instructions
subsequently issued to Mr. Smith, excluding the Oakgrove Scheol?

Mr. P. B. Rau: (a) and (b). The Honourable Member’s quotations are
correct.
(c) and (d). As I have already explained in reply to earlier questions
on the subject, I do not know exactly the reason why Oakgrove school
was excluded, as there is nothing on record. It was a mere guess on my
part that the reason might have been that the North Western Ruilway vtis

also interested in it.

Pandit Satyendra Nath Sen: Thén who is the man who can give a direct:
answer on that point?

Mr. P. R. Rau: Nobody can, because there is nothing on record.

IssUE oy PassEs To THE TEACHING STAWF oF THE EasT INnpax Ranway
Hice ScHOOLS. :

703. *Pandit Satyendra Nath Sen: (a) With reference to Mr. Rau’s.
answer to starred question No, 144 of Mr. Gaya Prasad Singh on the Ath.
February, 1933, will Government pleuse state whether they are aware that
any Provineial Government makes any distinction between the teachors of
Government boarding schools and those of mixed day and boarding or
purely day schools of the same educational standard as regards status?
If so, which? .

(b) Is it a fact that three of the Indian high schools maintained by the
East Indian Railway have also boarding houses attached to them?

(¢) Are Government aware that headmasters in all the Provincial
Government high schoolg in the same scale of pay as the headmasters of
the East Indian Railwav high schools are treated as officers, not as sub-
ordinates? If so, why do the Government of India and the Railway Board
treat oadmasters in the Railway High Schools as subordinates?
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(d) With reference to Mr. Rau’s assurance in reply to Mr. Maswood
Ahmad’s starred question No. 816(d) of the 16th September, 1982, have
Bovernment come to any decision as regards  granting the -status of
honorary officers to the headmasters of the Esast Indian Railway Indian
high schools along with the Principal and the Headmaster and the First
Assistant Teacher of the Oakgrove School? If so, when are Government
likely to come to a decision?

Mr. P. R, Rau: (a) Government regret they have no information on
the subject.

«¢b). I am informed that there are hostels attached to these High
Sahools.

‘(c) and (d). It has been decided that the headmasters of the railway
high schools will be treated as first class officers for purpose of travelling
to the same extent and under the same conditions as headmasters of bign
schools under the Provincial Government concerned, with whose pay their
pay has been assimilated.

IssUE oF PaAsSsES TO THE TEACHING STAFF OF THE EAsT INDIAN RAmLwaY
Hicr ScHOOLS.

794. *Pandit Satyendra Nath Sen: (a) How long have the presemt
Head Mistresses in the Girls’ School, and the Junior School at Oakgrove
been employed there?

(b) Is it a fact that one of these two Head Mistresses was recruited
only last year or year before last?

(c) Is it not a fact that the Headmistress recruited recently i also
given first clasg passes?

(d) If so, how do Government reconcile Mr. Rau’s answer to Mr.
Gays Prasad Singh’s starred question No. 144 of the 6th February, 1933,
that first class passes are given only to those teachers at Oakgrove who have
enjoyed them sinee their appointment in the days when the East Indian
Railway was under Company managemens and these first class passes are,
therefore, treated as personal to them and not necessarily admissible to
their successors with the fact that first class passes are given to a teacher
recruited only a year ago?

Mr. P. B. Rau: (a) Since 19th April, 1918, and 1st March, 1914, res-
pectively.

(b) and (¢). No, but in the absence of one of them on leave, an officiat-
ing appointment has been made, and Government are informed that the
preseny officiating incumbent of the post has been allowed first class
passes.

(d) The question whether this privilege should be withdrawn and she
should be considered entitled to second class passes in future is under
consideration.

DISTINCTION BETWEEN OARGROVE SCHOOL AND OTHER SCHOOLS MAINTAINED
BY THE EAST INDIAN RAILWAY.

795. *Pandit Satyendra Nath Sen: (a) With reference to the answers
iven to starred question No. 110(d) of Pandit H. N. Kunzru of the 1st
ebruary, 1928, question No. 144 of Mr. Gays Prasad Singh of the 6th

February, 1988, and question No. 202 of Mr. Maswood Ahmad of the 8th
58
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February, 1988, that the Oakgrove School is also maintained by and is
under the East Indien Railway like the Indian schools, will Government
please state why the Oakgrove Schcol is referred to as ‘‘Government
Oakgrove European School’” in Rule 8(7) of the East Indian Railway
Provident Fund rules revised up to October, 1982, while the other schools
maintained by the East Indian Railway are referred to as simply ‘‘Railway
Bchools”’? Will Government be pleased to state the distinction between
the two descriptions (now that the East Indian Railway is a State Rail-
way) and also the grounds on which the distinction is based?

(b) Are not the Indian schools maintained by the East Indian Railway
also Government schools in that sense? Is it not a fact that on the 12th
Beptember, 1929, in reply to starred question No. 445 of Pandit H. N.
Kunzru, Bir George Rainy, the then Commerce Member, declared that
they were also Government schools ?

Mr. P. BR. Rau: The passage quoted by the Honourable Member from
the East Indian Railway Provident Fund Rules does not imply that it is
intended to draw any distinction between Oakgrove School and the other
Eagst Indian Railway Schools. The lattcr are Government Schools to the
same extent as the former.

RE-INSTATEMENT OF MR. H. N. SINHA, DISCHARGED HEAD MASTER, EaAST
o INDIAN Rammway ScHooL, DINAPUR.

- 796. *Pandit Satyendra Nath Sen: (4) Will Government be pleased
to state if the teachers in the East Indian Railway schools have a right of
appeal to the Railway Board and the Government of India against orders
passed by the Railway Administration?

(b) Is it a fact that Mr. H. N. Sinha, discharged Head Master of
Dinapur, East Indian Railway Indian School, appealed to the Government
of India against the order of discharge and was ordered by the Government
of India to be reinstated in the first vacancy available in & Head Master’s
or first assistant teacher’s post in any East Indian Railway high school ?

(c) Has he been reinstated? If not, why not?

Mr, P. R, BRau: (a) I would refer my Honourable friend to the reply
I gave on the 8th February to a very similar question No. 297 put by
Mr. M. Maswood Ahmad.

(b) and (c). Mr. Sinha’s appeal was entertained by the Railway Board
and orders were issued that he should be re-appointed in a next suitable
vacancy. At the time his re-appointment was being considered, it was
discovered that he was over-age and consequently he was not appointed.

Pandit Satyendra Nath Sen: May I know if the privilege of appealing
to the Railway Board as well as to the Government of India will be
continued if these schools are declared as non-Government schools ?

Mr, P. R, Rau: That is a hypothetical question.
(N
UNFAIR MEANS USED BY CANDIDATES FOR THE SUBORDINATE ACCOUNTS
SERVIOE EXAMINATION IN THE PESHAWAR CENTRE. '

797. *Mr, K. P. Thampan (on behalf of Mr. Jagan Nath Aggarwal):
(a) Will Government kindly state all the circumstances under which candi-
dates for the Subordinate Accounts Service cxamination .in the Peshawar
centre held in 1982, were able to avail themselves of unfair means?

o
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(b) Is it correct that 12 clerks and a Comptroller of the North-West
Frontier Province have been suspended for the same?

(c) Is it a fact that an elaborate scheme had been devised for giving
unfair help to candidates sitting in the examination hal] and that elaborate
arrangement had been made for the purpose?

(d) Are Government in a position to state whether everyone concerned
with this unfortunate incident has been punished ?-

(¢) Will Government place all the necessary papers in connection with
the enquiry held by the Auditor General on the table of the House?

The Honourable Sir George Schuster: With your permission, Sir, I
shall answer all the parts of the question together.

It is the case that serious irregularities are proved to have taken place
in connection with the Subordinte Accounts Service Examination held in
the office of the Comptroller, North-West Frontier Province. Following a
preliminary enquiry held by the Auditor General, the Comptroller himself
and 11 clerks were suspended and a formal inquiry was held under the
orders of the Auditor General, which has only just been concluded. On
the findings of this inquiry five clerks have beea dismissed, one clerk
has been debarred from appearing in the Subordinate Accounts Service
Examination for five years and three clerks have been similarly debarred
for two years. Two clerks were honourably acquitted. The remaining
issues in the case have not yet been decided and Government are not at
liberty to furnish further information at this stage.

RENT CHARGED FROM THE POSTAL AND RAmwaY Mam. SERVICE UNION AT
CALIOUT FOR ACCOMMODATION FROVIDED IN THE Post OrricE BuiLbpIxNG.

798. *Mr, Goswami M  R. Puri: (a) Is it a fact that rent is being
charged from the Postal and Railway Mail Service Union at Calicut for the
accommodation provided in the Post Office building for holding the office
of the Union?

(b) Is it a fact that the office of the Postal Officers’ Association, India,
is located at 1, Council House Street, as the address, printed in the
“‘Monthly Notes’’ the official organ of the Association, indicates?

(c) Is the building at 1, Council House Street, a Government one?

(d) If so, will Government rlease state if rent is being recovered from
the Postal Officers’ Association for the accommodation provided? If so,
what is the amount of monthly rent?

(e) If the rerly to the above be in the negative, will Government please
state why no rent is charged?

Sir Thomas Ryan: (a) Yes.

(b) to (e). No. No. 1, Council House Street, Calcutta, where the office
of the Postmaster-General, Bengal and Assam Circle, is located is simply
the address of one of the Assistant Postmasters-General attached to that
office, who happens to be the Honorary Becretary of the Association. The
Association however does not occupy any space in the office building, and
no rent is therefore charged.
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PRINGIPLE POLLOWED IN THE ALLOTMENT OF CLERKS’' QUARTERS IN
New Dgvrui.

799. *Mr. M. Maswood Ahmad: () Is it a fact that married clerks’
quarters in New Delhi have been divided into certain classes on the basis
of emoluments drawn by these clerks?

(b) Is it a fact that these quarters have been grouped into two areas—
migratory and non-migratory ?
.. (¢) Is it a fact that in the case of the non-migratory quarters preference
is given to those clerks who on the last date for application for quarters
are ineligible for the residence by reason of an increase in their emoluments,
and that no such preference is given in the case of the migratory staff? If
8o, will Government please state the principle determining this distinc-
tion ?

{(d) If the answer to the first part of part (c) above be in the affirmative,
are Government prepared to consider the suitability of following one and
the same principle in the allotment of querters in both the areas mentioned
in part (b) above and of giving effect to it while making allotment of
quarters for the next winter season?

The Homourable Sir Frank Noyce: (a) and (b). Yes.

(¢) In the case of the non-migratory staff, a clerk who Ly an increase
in pay becomes entitled to a higher class of houses is nevertheless per-
mitted to retain his lien of a house in his old class until he is able to
obtain a house in his new class. There is no corresponding rule in the
case of the migratory staff. The rule was introduced in 1980 as a re-
presentation was made on behalf of the non-migratory staff that in the
absence of such a rule great hardship was being caused to them.

. (d) Government do not see any necessity for having identical rules for
the migratory and the non-migratory staff in the matter of allotment of
quarters.

CASE OF ONE MR. BEaawWANANI, CLERK, KANDIARO PosT OFFICE IN THE SIND
' AND BALUOHISTAN CIRCLE.

800. *Mr. M. Maswood Ahmad (on behslf of Mr. Muhammad Anwar-
ul-Azim): (a) Is it & fact that one Mr. Bhagwanani, clerk, Kandiaro P. O.
in Sind and Baluchistan Circle, stole and secreted two registered letters
in January, 1932, and that the case was reported to the Police?

(b) Is it a fact that the Inspector, Post Offices, .Padidan, asked the
Police not to challan the case in the law court, and is it a fact that the
Police protested against this?

(c) Is it a fact that the Director of Posts and Telegraphs, Sind and
Baluchistan Circle, Karachi, withdrew the case in spite of the protest of
the Police? .

(d) Is it a fact that the same Mr. Bhagwanani was accused of having
misappropriated Government money from the amount of V. P. articles
-during the same month of January, 19327 , .

(¢) Is it & fact that thorough enquiries were made by the Inspector fg
Post Offices, Padidan and the Investigating Ins_pector (both Hindus) an
the charge was proved against Mr. Bhagwanani?
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The Honourable Sir Frank Noyce: With your permission, Sir, I pro-

pose to deal with questions Nos. 800 to 805 together. These questions all
relate to details of administration in the Sind and Baluchistan Postal
Circle. '
Government have no information as to the cases referred to by the
Honourable Member nor do they consider it necessary to make any
enquiries. But they are glad of this opportunity of stating that they have
somplete confidence in the impartiality of the Director against, whom most
of these questions have been directed.

GASE OF QRE ME. NANAKCHAND, A BRANCH POSTMASTER, IN THE SIND AND
BarucHISTAN PosTaL CIRCLE.

+801. *Mr. M, Maswood Ahmad (on' behalf of Mr. Muhammad Anwar-
ul-Azim): (a) Is it a fact that one Mr. Nanakchand, Branch Postmaster,

ip Sind and Baluchistan Circle, misappropriated Government money for
vears togetker in the shape of unpaid postage?

(b) Is it a fact that exhaustive enquiries were made in the matter and
that the charge was proved against Mr. Nanakchand?

(c) Is it a fact that instead of handing over the case to the Police as
required by rules the case was dealt with departmentally and that Mr.
Napakchand was dismissed from service? ‘

(d) Is it a fact that after his dismissal he was reinstated by Mr. Mitra,
the present Director of Posts and Telegraphs, Karachi, and that he was
made to retire on pension?

(e) Is it a fact that as the grant of pension was irregular, the Nagpur
Audit office raised an objection to this?

(f) Is it a fact that in order to remove that objection, a temporary post
of Branch Postmaster was created by Mr. Mitra, the Director, who passed
orders to revert the present Branch Postmaster and to show Mr.
Nanakchand as on leave preparatory to retirement?

CASE oF oNE MR. RAMCHAND, SUB-POSTMASTER, GWADUR.

1802. *Mr. M. Maswood Ahmad (on behulf of Mr. Muhammad Anwar-
al-Azim): (a) Is it a fact that one Ramchand, Sub-Postmaster, Gwadur,
misappropriated Government money in the shape of punkha puller’s pay?

(b) Is it a fact that an elaborate enquiry was instituted against the said
official and that the Investigating Inspector of the Director’s office was
specially deputed for this purpose?

. (¢) Is it & fact that this Mr. Ramchand was subsequently charge-sheeted
;:in:}?]e matter and that all charges mentioned therein were proved against

(d) Is it a fact that the matter was hushed up instead of being
reported to the Police?

(e) Is it a fact that the Director of Posts and Telegraphs, Karachi,
while punishing this Mr. Ramchand, cnly ordered the amount, fraudulently
misappropriated by him, to be recovered from him and credited to Govern-
ment and that the request of Mr. Ramchand for voluntary retirement was
accepted ?

t For answer to this question, ses answer to question No. 800.
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(f) Is it a fact that he was given all the concessions under the retrench-
ment scheme?

(g9) If the answers to the above questions are in the affirmative, are
Government prepared to institute an independent enquiry against
Mr. Mitra, the Hindu Director?

AMOUNT LOST IN TRANSIT BETWEEN QUETTA HEAD Post OFFIOE AND KmLra
ABDULLA Post OrFICE.

1803. *Mr. M. Magwood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): (a) Is it a fact that a sum of Rs. 1,500 was mysteriously lost
(u)x transit between the Quetta Head Post Oﬁce and Killa Abdulla, Post

ffice ?

(b) Is it a fact that the Postmaster, Killa Abdulla, at onece wired to the
Postmaster, Quetta, and to the Superintendent, Post Offices, Quetta,
regarding the non-receipt of the said amount? '

(c) Is it a fact that the Postmaster, Quetta, and the Head Clerk to the
Superintendent of Post Offices, Quetta (the Superintendent being on tour)
took no action on the telegram received from the Postmaster, Killa Abdulla,
on the day of receipt of the telegram and even on the next day till the
daily account of Killa Abdulla was received in the Quetta H. O. and that
even then no report was made to the Police?

(d) Is it a fact that, according to the Post Office rules, the Postmaster,
Quetta, was personally responsible for taking action on the telegram
received by him from Killa Abdulla and for reporting the matter at once
to the Police?

(¢) Is the Postmaster, Quetta, the same officer who, for certain neglect,
committed by him in the Punjabt was required to make good a loss sustained’
by Government? If so, will Government please state whether they
propose to take any action against him and whether his retention in his
present officiating capacity in the gazetted rank is likely to be prolonged?

Lossor A REGISTERED LETTER CONTAINING CURRENCY NOTESIN THE QUETTA
Heap Post OFFICE.

1804. *Mr, M, Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): (a) Is it a fact that Loralai registered letter No. 46 containing
currency notes was mysteriously lost in the Quetta H. O.?

(b) 1s it & fact that the matter was not reported to the Police for two
or three days?

(c) Is it a fact that in addition to the authorised clerks of the registra-
tion department several unauthorised persons also handled the articles?

(d) Is it a fact that the Hindu registration clerks concerned and
responsible for the loss went to the addressee of the registered letter in
question and after assuring her that the letter contained no money and
was not even sealed nsked her to grant a reccipt for the undelivered article
which she refused?

t For answer to this question, ses answer to question Neo. 800,
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(e) Is it a fact that the sender of the article in question complained
against the above behaviour of these clerks to the Postmaster, Quetta,
and that the Hindu officer kept back that important letter from the
Inspector, Post Offices, who was making enquiries in the matter and did
not make it over to the Police even, as that was likely to give assistance
in the investigation?

AMOUNT LOST IN TRANSIT BETWEEN QUETTA HEAD PosT OFFICE AND STAYP
CoLLEGE PosT OFFIOE IN THE SHAPE OF UNPAID POSTAGE.

1805. *Mr, M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-
ul-Azim): (a) Is it & fact that & certain amount was lost in transit between
Quetta H. O. and Staff College Post Office in the shape of unpaid postage?

(b) Is it a fact that in such cases according to Post Office rules a
report is to be made to the Head of the Circle? If so, was any report
submitted by.. the Postmaster, Quetts, to the Director of Posts and
Telegraphs, Karachi? If not, why not?

(c) Is it o fact that in cases of loss a report is to be made to the
Police? Was a report made to the Police in the case in question? If not,
why not?

Is it a fact that no departmental enquiry was made in the matter,
nor was “he case made aver to the Inspector of Post Offices, Quetta, for
enquiry ?

(d) Is it a fact that the Sub-Account clerk, Mr. Durgadas, asked the
Bub-Postmaster, Staff College, to acknowledge irregularly the receipt of
the said amount and then show it as returned tc the Head office?

(e) Is it a fact that the Bub-Postmaster, Stafi College, refused to
adopt this irregular procedure and reported the matter to the Postmaster,
Quetta? ’

(f) Is it a fact that no action was taken by the Postmaster, Quetts,
on this repurt of the Sub-Postmaster, Staff College? )

(9) Is it a fact that Mr. Durgadas was suspected once before of having
sbstrs.;ted o golden ring from a foreign packet and remained under Police
arrest

(k) Is it o fact that in the loss case mentioned above in part (a) of
the question, no enquiry was made and that the amount was continuously
shown as in transit between Staff College and Quetta H. O. and was sub-
sequently adjusted somehow without enquiry?

() Did the Director of Posts and Telegraphs, Karachi, take any action
in the matter when it was brought to his notice? If so, what action was
taken? If not, why not?

’ !

]
ALLEGED AGITATION AGAINST ONE MR. GYANDEV AURORA, A SUPERIN-
" TENDENT OF PosT OFFICES.

806. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (a) Are Government aware that there was a great deal of agite-
tion in Sindhi newspapers against Mr. Gyandev Aurora started by Sindhi
Hindus, when he was Superintendent of Post Offices, Karachi?

t For answer to this question, see answer to question No. 800.
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(b) Is 1t & fact that there was great agitation against him among the
Muslims, when he was Superintendent of Post Offices, Baluchistan
Division ?

(c) If these facts are correct, do Government propose to find out and
remedy the causes of this agitation?

The Honourable Sir Frank Noyce: (a) No.

(b) The fact is substantially as stated by the Honourable Member.

(c) The Honourable Member’s attention is invited to the reply given
to parts (b) and (c) of Mr. Maswood Ahmad’'s starred question No. 492
ou the 20th September, 1932. i

REORUITMENT OF GAREWALI HINDUS IN THE QUETTA HEAD PoST OFFICE AS
PAcRERS AND, PoSTMEN.

807. *Mr. M. Maswood Ahmad (on behalf of Mr. Muhanimad Anwar-ul-
Azim): (a) Is it a fact that the Director-General, Posts and Telegraphs,
has restricted recruitment to the Revenue Division?

(b) Is it a fact that in the Quetta H. O. Garhwali Hindus have been
imported and appointed as packers and postmen in spite of such clear
orders ?

(c) Is it a fact that kmowledge of local vernacular is a necessary
qualification for the appointment of postmen and packers in the Post
Office? ‘
~ (d) Is 1t a fact that these Garhwali postmen and packers do not know
the local vernacular and that some of them, namely, Surjupershad and
others, are totally illiterate? If so, do Government propose to take action
against the officials responsible for the recruitment of these postmen and
packers?

Sir Thomas Ryan: (a) The Director General’s instructions are to the
effect that as a general principle candidates for recruitment for the subordi-
mate services ™ all branches of the Posts and Telegraphs Department
must belong to the revenue division in which they enlist, but Heads of
Circles are authorised to depart from these instructions at their discretion
should local conditions make this necessary.

(b) and (d). Information has been called for and a reply will be laid
on the table in due course.

(c) Yes.

Lerrers FOUND UNCLEARED rm())u THE LETTRR Box or THE PismiN Posrt
FFIOE.

808. *Mr. M, Maswood Ahmad (on behalf of Mr. Muhammad Anwar-ul-
Azim): (o) Is it a fact that a good many letters remained uncleared from
the letter box of Pishin Post Office? If so, who was held responsible for
thie serious neglect and what action was taken against him, and how were
the letters disposed of? ‘ S

(b) Wil Government be pleased to mention the period to which these
fetters pertained? _ ‘

(c) Is it the duty of the Inspecting Officer to see while inspecting that
there are no crevices in the letter box and no letters remain stuck in the
tetter box? .
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(d) If so, who inspected the Pishin office before the letters in question
were found and what action was taken against him?

Sir Thomas Ryan: The information is being obtained and a reply
will be laid on the table of the House in due course.

SHORT NOTICE QUESTION AND ANSWER.
Prray 1N THE DESPATCH FROM KARACHI OF THE Ate MAIL.

Mr. . E. James: Will Government be pleased to explain the circum-
stances which led to the delay in the despatch from Karachi of the Air
Mail which was due to leave on Wednesday, the 8th March, 1933.

The Honourable 8ir Frank Noyce: The prime. cause of the misconnect-
jon of the miails from Dethi on the 8th March wag that the airmail
aeroplane of the Delhi-Karachi service experienced mipor engine.t:ou})le
bekween Delbi snd Jodhpur, which involved a delay for the rectifreation
'of the, touble at Jodhpur. The air mail machine Yeft Jodhpur 1§ Hours

te at 3-35 p.M. In normal conditions it would have been possible for
the air mail to reach Hyderabad on the night of the 7th, but the weather
conditions were adverse. Dust storms and strong headwinds had been
forecasted and were actually experienced, with the result thas the pilot
could not proceed with safety beyand Godbre Road where he spent the
night. Leaving at day break the next moyning, he wag unable to reach
XKarachi before 9-08 on the 8th.

Imperial Airways’ scLedule time of departure is 08-30. The Imperial
Airways pilot waited until 09-15, but, in view of the distance to Bharjah
and the unfavourable nature of the last 150 miles of the yonbe, over sea
and mountains, it was impossible for him to yigk a further delay to permit
of the Delhi mails being sorted and placed on the machine. Arrange-
ments have since beemn made for the mails from Pelit for London to be
‘placed in a separate bag or bags and weighed, s8q -.that they can be trans-
ferred to the Imperial Airways machine without delay, should there be a
.recurrence of delay which still allows a short time for the transference of
the maile. This will permit of the bulk of the mails carried on the Delhi-
Karachi service being forwarded in such circumstances. Arrangements
have also been made to provide night landing fasilities at Hyderabad, which
will enable a certain amount of lost time to be recovered by night flying.

Mr. P. E. James: I understand that the French Air Union made a
very generous and courteous offer to carry the mails left behind free as
far ag Paris. Would the Honourable Member be pleased to explain why
it was not possible to take advantage of that offer?

The Honourable Sir Frank Noyee: The reason was that, in order to do
80, instructions had to be obtained from Delhi and it unfortunately proved
impossible to obtain them in the short time available.

Mr, E. 8. Millar: Would. the Honourable Member consider giving
instructions or authority to the Postmaster in Karachi to use his discre-
tion in such matters? ‘
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"The Honourable Bir Frank Noyce: That is under consideration.

Mr. E. 8. Millar: 1 notice from the Honourable Member's reply that
the mails for London would be enclosed in special bags. What aboub
mails to South Africa to which no reference was made and wkich has got
to connect with the service from Galilee to Cairo, and if the mails are
not all sorted here, then the South African mail would lose a week.

The Honourable Sir Frank ltoyco' I do not think it is possible to
provide for all eventualities. I imagine that by far the greater part of
the Air Mail which leaves Karachi is for London. We can provide for
that, but I am afraid it would be difficult to provide for all the inter-
mediate stages.

ELECTION OF THE DEPUTY PRESIDENT.

Mr. President (TLe Honourable Mr. R. K. Shanmukham Chetty) : I have
to announce in acoordance with Standing Order 5 (8) of the Legislative
Assembly Standing Orders that I have received by 12 Noon on Saturday,
20 notlces in all nominating the following seven candidates for election
the office of the Deputy President, namely :

1. Mr. N. R. Gunjal,

2. Mr. Abdul Matin Chaudhury,

8. Rao Bahadur M. C. Rajah,

4. Sardar Sant Singh,

5. Mr. Muhemmad Yamin Khan,

6. Mr. 8. G. Jog, and

7. 8ir Abdulla-al-Mémiin Subrawardy.

The names of the proposers and seconders are as follows:
For Mr. N. R. Gunjalg

Proposersi
Rai Bahadur Sukhraj Roy.

Beconder:

Bhaj Parma Nand.
For Mr. Abdul Matin Chaudhury:,

Proposers :
1. Mr. M. Maswood Ahmad,
2. Mr. T. R. Phookun,
8. Mr, D. K. Lahiri Chaudhury, and
4. Mr. B. Das,
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Seconders :
Mr, Uppi Saheb Bahadur,
Mr. H. P. Mody,
Mr. N. M. Dumasia, and
Bhaj Parma Nand.

For Rao Bahadur M. C. Rajah:

1.
2.
8.
4.

Proposers :

Mr. C, C. Biswas,

Mr. Badri Lal Rastogi,

Rao Bahadur 8. R. Pandit,

Raja Bahadur G. Krishnamachanar,
. Sirdar Harbans Singh Brar,

Mr. B. Rajaram Pandian, and

Mr B. V. Jadhav.

NS o

Seconders :

. Lala Hari Raj Swarup,

Mr. Amar Nath Dutt,

Mr. Nabakumar Sing Dudhoria,
. Mr, R. 8. Sarma, .

. Mr. B. N. Misra,

. Mr. K. P. Thampan, and

. Lala Rameshwar Prasad Bagla

'

Ne oA ®N e

For Sardar Sant Singh:

Proposers :

1. Mr. Gaya Prasad Bingh, and
2. Mr. 8. G. Jog.
Seconders :

1. Diwan Bshadur Harbilas Sarda, and
2. Mr. 8. C. Sen.

For Mr. Muhammad Yamin Khan:

Proposers :

1. Kunwar Hajee Ismail Ali Khan,
9. Sardar Bahadur Sardar Jawahar Singh, and
8. Mr. J. Ramsay Scott.
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Seaondezs:.
1. Kunwar Raghubir Singh,
2. Captain Sher Muhammad Khan Gakhat, and
8. Sir Mubammad Yakub, \
For Mr. 8. G. Jog:

Proposer :
Pandit Ramkrishna Jha.
‘Beconder .

Pandit Satyendra Nath Sen.
For Sir Abdulla-al-Mdmiin Suhrawardy :

Proposcrs :

1. Mr. A. H. Ghuznavi, and
2. Khan Bahadur H. M, Wilayatullah.

Seconddre:

1. Mr. Muhammad Anwar-ul-Azim, and

2. Mr. B. V. Jadhav.

As there are more candidntes than one, the ballot for this election will,
es announced by me to the House last Tuesday, be held tomorrow.

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): On
a point of order. When only one Member caa be elected, is it permissible
for a candidate to propose or second some other candidate, and is it per-
missible for one Honourable Member to propose or second more than one

candidate ?

Mr. President (Tba Honourable Mr. R. K. Shanmukham Chetty):
Do I understand the Honourable Member to ask whether such a nomina-
tion paper is valid? There ir nothing in the rules with regard to this
particular point, but if some Honourable Member wishes to nominate two
Honourable Members with a view to giving each of them a sporting chance,.
the Chair would not have any objection. (Laughter.)



STATEMENTS LAID ON THE TABLE.

_ The Honourable Sir Harry Haig (Home Member): Sir, I lay on: the
tdble the information pramised in reply to starred question No. 829 asked
by Mr. S. C. Mitra on the 20th February, 1938

‘CABUALITIES IN BACH PROVINCE INCURRED BY THE MILITARY.
*329. .
Statement showing the number of cGeualties among the military as a résult of civil dishurb-
ances during the years 1931 and 1932. T

Among the military.

Province. Killed.  Wounded..
1031,
Bbmbsy . . . . . » - . - .. T
Punjab . . . . . . . 1 6
North-West Frontier Province . . . . . 5 25
Burma . . . . o . . . . . ‘'3 ‘mehading 2 16
who died
of wounds.
1932,
Benpal . . . . . . - . . . 1 .
North-West Frottier Provimee . . . . . 3 >

The Honeurable Sir Frank Noyce (Member for Industries and Labour):
Sir, I lay on the table the information promised in reply to starred ques-
tion No, 866, asked by Seth Haji Abdoola Harcan on the 20th February,.
19338.

INADEQUATE REPRERSENTATION OF MusLIMS 1IN THE POSTAL DRPARTMENT,.
Bexarzs Orry.

* 366. The reply to the first part of the question is. in the affirmative and ‘to
the second in the regative.

.8ir Thomas Ryan (Director General of Posts and Telegraphs): Bir, I
lay on The table the information promised in reply to unstarred question
No. 57 asked by Mr. M. Maswood Ahmad on the 2nd March, 1983.

NoN-CLEARANCE OF A LxT1TER .Box AT JULLUNDUR,

b7.

(a) No.

%) No.

(c) Yes.

(d) \'

(¢)  $Do not ariee in view of what is stated in reply to part (a) of the

| question,
N J

( 2236 )



ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS,

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): I move:

*¢ That this Assombly do prooced to eloot in such manner as may be approved
by the Honourable the President, 11 Members from the Assembly who 3:.11 be
required to scrve on th: Standing Kinance Committee for Railways, as provided for
in clauss 6 of the Resolution adopted by the Legislative Assembly on the 20th
Beptember, 1924, oa the subject of the separation of Railway Finance.

Dr. Ziauddin Ahmad (United Provinces Southern Divigsions: Muham-
madan Kural): 1 do not want to initiate a debate on this question, but I
should like to make one observation. We had some discussion on the
Standing Finance Committee and whatever was said on that occasion may
be supposcd 1o be repcated on this occagion. 1 like to mention only one
additional thing. This Standing Committee wus created under the Con-
vention of 1024 and this Committee is expected to scrutinise all the details
of the expenditure at a greater length than the Assembly could possibly
do. We expect that all the items 1n the Budget including the iterhs pro-
vided in the pink book ought to be scrutinised and that opportunity ought
to be provided by the Government to the members of this committee to
scrutinise these things. Those of us who are not members of the Railway
Finance Committee expect that in the proceedings of that Committee the
Government could give greater details which could not possibly be given
in the list of demands presented to us on the occasion of the Budget, but
unfortunately the proceedings come to us in a much more scrappy form
than the list of demands and, therefore, I want to impress the necessity
that greater details may be given in future which we cannot get by reading
the speeches of the Financial Commissioner or the Member for Railways.

This is all I have to say.

The Honourable Bir Joseph Bhore: 8ir, I have no doubt that the
Standing Finance Committee which will be elected by this House will
read, mark, learn and inwardly. digest the remarks contained in the
speech made by my Honourable friend, Dr. Ziauddin Ahmad. 8o far as
his suggestions go in regard to the detail in which proceedings are to be
reported, I have already on another occasion given him the assurance that
the suggestions made by this House will be most carefully considered and
complied with as far as possible.

The motion was adopted.

ELECTION OF THE CENTRAL ADVISORY COUNCIL FOR
RAILWAYS.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-

wavs): Sir, T move:

“ That this Assembly do proceed to elect in such manner as may bo approved by the
Honourable the Pregident, six non-official Moembors from the Assembly who shall bo

requijred to serve on the Central Advisory Council for Railways. **

The motion was adopted.
( 2236 )



ELECTION OF THE STANDING COMMITTEE ON ROADS.

The Honourable Sir Frank Noyce (Member for Industries and Labour);
Sir, I move:

“ That this Assembly do proceed to the election for the financial year 1933-34, in
such method as may be approved by the Honourable the President, of six Members to serve
on a’ Btanding Committee for Roads which will be appointed by the Governor General in
Council and the constitution and functions of which shall be as defined in the Resolution
on Road Development as adopted by the Assembly on the 4th February, 1930.*

The motion was adopted.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): I
may inform Honourable Members that nominations for the purpose of
election of Members to the Standing Finance Committee for Rallways, the
Central Advisory Council for Railways and the Standing Committee on
Roads will be received in the Assembly Otfice upto 12 Noon on Wednesday,
the 22nd March, 1933. The elections, if necessary, for the Standing
Finunce Committee for Railways and the Standing Committec on Roads
will take place in this Chamber on Monday, the 27th March, while the
election for the Central Advisory Couucil for Railways will be held on
Wednesday, the 20th March, 1933. The elections will be conducted in
accordance with the principle of proportional representation by meuns of
the single transferable vote.

ELECTION OF THE STANDING FINANCE COMMITTEE AND THE
PUBLIC ACCOUNTS COMMITTEE.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Members will now proceed to elect members not exceeding fourteen in
number to the Standing Finance Committee and four Members to the
Commitice on Public Accounts. There are 21 candidates for the former
Committee and nine for the latter. Ballot papers for both the Committees
will now be distributed to Honourable Members in the order in which the
Secretary will call them.

Honourable Members will observe from the List of Business that only
Non-Official Members can take part in the election for the Committee on

Public Accounts.

(The Ballot was then taken.)

THE SALT ADDITIONAIL, IMPORT DUTY (EXTENDING) BILL.

The Honourable Sir George Schuster (Finance Member): Sir, T beg to
move for leave to introduce a Bill further to extend the operation of the
Salt (Additional Tmport duty) Act, 1931.

' ( 2237 ) c
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In laying proposals before the House in their present form, Govern-
iment are merely secking to give cffect to the views of the Committee
appointed by this Assembly to deal with this matter. The justification

12 Noox for the present proposals is fully explained in the third report
‘ of the Salt Industry Committee of the Legislutive Assembly
which is in the hands of all Honourable Members. I do not, therefore.

propose to give any further explanations or arguments at the present
stage.

Sir, I move:

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is:

‘* That lJeave be gran‘ad to introdu~e a Bill further to extend the operation of the
Salt (Additiona] Import Duty) Act, 1931,

The motion was adopted.

‘The Honourable Sir George Schuster: Sir, I introduce the Bill.

THE COTTON TEXTILE INDUSTRY PROTECTION (AMENDMENT)
; BILL.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I move:

‘ That the Bill to amend the Cotton Textile Industry (Protection) Act, 1030, be taken
into consideration. *’

The House will remember that the protection granted to the Indian
cotton textile industry will expire at the end of the current month unless
it is further extended. In this Bill Government are asking this House
to sanction the extension of the protection afforded by that measure unfal
the 81st October, 1933, in circumstances which I will endeavour to explain.
Government had hoped that it would have been possible for them to com-
plete their study of the Tarifft Board’s report, to come to considered conclu-
sions and to place these before the House during the current Session. Un-
fortunately, Sir, those hopes have not been realised. We have literally
found it impossible in the limited time at our disposal and in view of the
many urgent and insistent demands upon that time to complete our exami-
nation of a report which deals with many problems. some of them of an
exceedinglv complex nature, and raises issues which are of the greatest
importance to the indvstry and to the public generally. In those circum-
stances, Sir, T have no option but t» come to the House and to ask for an
extension of the protection afforded by the existing Act until it is possible
for a final decision to be taken by this House. I am, therefore, asking that
the protection should be extended until the end of October, when it is
Hoped the House will be in a position t5 record n final decision on the
future of the cotton textile protective duties.  Sir. T am avoiding all
reference to anv question of vrinecinle or poliev at this stage. I venture
to submit that the question of noliev or principle does not arige now. Tt
will arise when the whole question of the future protection to this industry
i placed before this House. T hope during the next Sin:la Session. At the
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amoment, Sir, all we are concerned with is the maintenance of the status
quo in respect of the principle of granting protection to the industry until
guch time as this House is in a position to record a considered and finul
“verdict. That, Sir, is the strictly limited scope of the measure which I
nm now placing before this House.

Sir, T move.

Mr, President (The Honourable Mr. R, K. Shanmukham Chetty):
Motion moved :

“ That the Bill to amend the Cotton Textile Industry (Protection) Act, 1930, be taken
Jnto consideration. *’

Mr, B. Das (Orissa Division: Non-Muhammadan): Sir, if Honourable
Memnbers find me today in strange company and also find me in a some-
what strange bed with Mr. Mody, they will appreciate the situation,
because Indis is facing today a national calamity from Jupun. 1 was
-expecting to hear fram my Honourable friend, Sir Joseph Bhore, a little
detail and a little more minute examination of the serious charges that
mv Honourable friend, Sir Frank Noyce, laid against the RBombay
millowners and whose compassionate recommendations for the Bombay
millowners secured them protection in 1930. I do not ask my friend,
“8ir Joseph Bhore, to discuss principles or policies or the complicated
nature of the recommendations that he has received from the Tariff Board.
Yet T would have expected him to tell us how, since my Honourable
‘friend, Sir Frank Noyce, made those grave accusations of mismanagement
ngainst the Bombay millowners, the Bombay people have improved their
management to get better efficiency into their concerns.

There were three important points that my Honourable friend, Sir
Frank Noyce, made. One was the charge of inefficiency; the other was
‘the greed of the managing agents. Their greed manifested itself in taking,
buying and selling commission without charging managing agency com-
‘migsion on the profits as is common in all joint stock companies. (Inter-
ruption.) I will elucidate the point a little further. When any
‘managing agents promote 8 company, for instance, the Tata Steel
Corporation, they charge ten per cent. of the net profit for their work for
‘that concern. But not, so with these Bombay millowners. 1 will make
it clear that I have nothing to say about the management of my Honour-
able friend, Sir Cowasji Jehangir’s mills and I know that my friend is a
model millowner whose workers are satisfied with him. But I am talking
of the average millowners, and the charges against them are of common
‘knowledge and were admirably pointed out by my Honourable friend, Sir
Frank Noyce in the report of the Tariff Board. The Bombay managing
‘agent buys cotton and charges a certain percentage of commission, sells cloth
and charges a certain percentage of commission without caring as to whether
‘the shareholders will get any profit at all. And that is the main reason why
‘the Bombay mills were running «t a loss while the Ahmedabad mills. the
Delhi mills and the Caleutta mills were running at a profit. FEven {eday
1 know the Delhi mills and the Cawnpore mills are running at a profit and
‘the woes of Bombav will be revealed to us in June or July next when the
‘report will be published. But today, as I said, T am lying in the same
strange bed with Mr, Mody, because of Japan.

‘Sir, when in 19382, the Tariff Board submitted their report, they did
not review that aspect of the question. At that time we were feeling, why
-Japan, having a legitimate market in India, should be shut out altogether.

] a9
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But today Jupsn, by her greed and, chietly, by her imperialistic policy,
has become u menace to China. The Japuncse want to encroach upon our
industrial policy, they want to spoil the Indiun market, und Jupun has already
purchased cotton mills in Bombay. It is quite possible that she may
cupture the Indian industries, und who can say that she will not hereaiter get
all the mills into her handg and start working them. 1 do not know whether
the new Constitution will give us some power. 1f we get some sort of
freedom, there will be, let me hope, no fear of any menace from Japan. So
1 support this temporary relief to the Indian mndustry in anticipation that
Government will tuke every step to put high tariff on all Japanese goods, not
only for the preservation of the Indian industry and Indian commerce, but
also for the preservation of Indian civilization, of Indian culture and Indian
entity, so that we may not have an imperialistic menace from Japan. But,
Sir, when my Honourable friend replies to the debate, 1 hope he will tell
us, us his predecessor, Sir George Llainy, took this House into confidence,
when we asked him to take us,—whether the Tata Iron and Steel Compony
were taking steps to reduce their overhead cost of administration and
whether they were also Indianising the Tata Steel Company,—and my
"Honourable friend, Sir Joseph Bhore, should take that precedent from his
predecessor, Sir George Rainy, and tell us—whether the Commerce De-
partment exercised certain pressure on the Bombay mill agents and whether
they got {romi them annual returns year by year as to the steps they do take
in order to avoid those grave charges that were laid against them and
whether they have rationalised their management. With these few
remarks, Sir, I support the Bill.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadan
Ruyral): Sir, this Bill provides to continue for a further period the protec-
tion given to the Indian textile industry under the Bill of 1980. From the
Statement of Objects and Reasons of the Bill of 1930, it is clear that the
protection atforded to the textile industry was given under conditions other
than those under which the Government subsequently gave protection of
another 30 per cent. by executive action last year in addition to the
protection of 20 per cent. under the Act of 1930. S8ir, by the 1930 Bill,
protection was given to the Indian textile industry on the ground that—
in the words of Sir George Rainy:

“ Though the industry is one of the oldest organized industries in India, since the War
its internal organization has not been re-adjusted to an extent sufficient to enable it to-
ment severe competition from other countries where reorganization has already taken

place. The condition of the industry is in fact very much the same as that contemplated
by the Fiscal Commission at page 100 of their Report. "

Therefore, Sir, when the 1930 Bill wag brought into this House, the
condition of the Bombay and other mill industry was very much the
game as it was when the Indian Fiscal Commission had reported. While
other counirics had re-organized themselves, we found that the cotton
textile industry in this country did not re-organize itself to meet the
forrign comnpetition. Thus. in the words of Sir George Rainy:

« Fxtornal competition ¢ was * -mort severo in the olass of plain grey goads w}_ﬁch form
a hirh proportion of the output of the Tndian mills and particularly of those gltllat@d in
Bombay Tsland. Tn these circumstances emergency measures are called for in order tor
give the industry temporary shelter and time to reorganize itself.”
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That was the main object of the 1980 Bill. Fnrﬁhe;', it is proposed, it
was stated in the Statement of Objects and Reasons, that the protection
“¢should remain in force only for a period reasonably sufficient to enable the industry to
re-organize itself. For this reason the Bill fixes 31st March, 1933, as the limit of the period
within which the duties will operate *’.

Now, Sir, this present Bill is to extend that period further up to the
81st October, 1938. We are, therefore, entitled to ask what was done with
regard to the reorganization of the industry contemplated under the 1930
Bill? If it was completed, no protection ig necessary on that ground; and
if it was not, why it was not. Further, I would like to discuss this ques-
tion from two aspects. Firstly, is the percentage of protcction which was
given in the 1980 Bill for* the purpose of enabling the textile industry to
reorganize itself to meet foreign competition and, secondly, the percentage
given by executive action subsequently to meet the deplorable condition
in which the Indian industry was placed, on account of the depreciation
of the yen. I wish to treat these as two separate aspects.

Now, with regard to the first, i.e., how far the industry, during the
period allotted to it for reorganizing itself, has reorganized itself? We
are entitled to ask that information from the Government. Honourable
Members may be aware of the reply given by the Honourable 8ir Joseph
Bhore to a supplementary question put by me the other day. On that
occasion the Honourable the Commerce Member said that he could not
‘be drawn in to disclose the second report which was written by the Tariff
Board on thix subject. Sir, the Tariff Board has gone into the question
and has submitted its report as regards the internal organisation of the
industry and that report is actually in the hands of the Government, but
we are not taken into confidence and acquainted with the result of the
-enquiry on this point. We do not know exactly what that report says;
we do not know whether there is any justification from the point of view
whether the reorganization of the industry has or has not been effected and
that protection is or is not necessary on that account. I do not for a moment
want to ccnfuse that question with the depreciation of exchange, which T
shall deal withk a little later. With regard to the first, we are entitled to
ask that question, since on the need for reorganisation the temporary
shelter of 20 per cent. protection is given. Even though the Report ig in
the hands of the Government, as the Government have not given us that
Report and told us why that protection, which was afforded to this
industry just to meet foreign competition with other countries who have
organized themselves, is still found necessary to give them, we are entitled
to draw an adverse conclusion against them.

Before T refer to the second aspeet regarding protection given to meeb
depreciated exchange, I would like to offer a remark about the labour con-
dition to which reference was made in connection with the protection given
under the 1980 Bill. If Honourable Members are pleased to look at the
‘Statement of Objects and Reasons of the Bill of 1930, in regard to the
reference to the conditiong of labour in China, they will find it is stated as
follows :

+ Until January of this year, Chinese law placed nolimit on the hours of work oither
of mon or women, and no restriction on the employment of children. Tnformation has
‘very recently boen received that on the 18th Jannary, 1930, a law wns pmmu]gnted in
China which prohibits child Iabour and the night work of women, and limits the hours of
work generallv, but no evidence is forthcoming to show that any steps have been taken
to make this Jaw effective.
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When Bir George Rainy presented this Bill in 1980 and referred to-
the conditions of labour in China, he did not say that the Chinese Gov-
ernment had not satisfied the labour conditions required: but said that,
at the time he presented the Bill, information whether the law to regulate
labour had been given effect to or not was not forthcoming to him. Now,
the same thing is repeated more or less in the present Bill. Since 1930,
three years have elapsed and we are entitled to ask whether the condi-
tions of labour which were said to have been rectified by the Chinese
Government have really been rectified and, whether, after these three
years, the Government of India have placed themselves in a position to
know whether such a thing has been given effect to or mot. A mere
repetition of the statement under these circumstances without stating that
the information which they received was wrong and that the Chinese
Government have persisted in keeping their labour in a -condition which
required some measure of protection on our part, I am entitled to draw
the inference that the Government of India have not obtained that informa-
tion or that the complaint is not real. That is one aspect of the question.

The other question is the one relating to the depreciation of the yen.
Honourable Members are again aware that when the yen was depreciating,
the matter was referred by the Government of India to the Tariff Board
and after that by executive action gave protection to the cotton mill
industry to the extent of 30 per cent. over the 20 per cent. alreadv enjoved
by the industry. We have the Report of the Tariff Board on the point
of depreciated yen. But we never had an opportunity of discussing this Re-
port, because as I have already stated, whatever action was taken by the
Goverument of India was taken by executive order although the Assembly
was gitting in Simla. This the report says: Firstly the Tariff Board com-
plained that the scope of inquiry which the Tariff Board was asked to make
was very much limited in character: they were merely asked to take up the
Guestion of how the industry was affected by the depreciation of the
currency alone. They state:

“ But there are meveral other causes besides those relating to exchanre movements
which, since the Cotton Textile Industry (Protection) Act wns passed in 1930, have helped
to depress the prices of importad cotton piece-gnods. Omne of the most important is the
world wide economic depressian which commenced in the latter part of 1929 and has had
the effect of curtailing to a large extent the purchasing power of the average consumer.
The effoct of a fall in prices which occurain consequence of a general decline in the demsand
for commodities i8 not merely difficult to asress, but requires other remedies than additional
duties ............ Another cause which has apparently contributed tothe fallin prices
is improvement in methods of manufacture which has taken place, especially in Japan,
and the conrequent reduction in costs. This again is a question which cannot he dealt
with except in a fuller and more detailed inquiry. Moreover it involves the consideration
that a fall in the prices of imported goods due to reduction in cortr must in a tariff inquiry
be necessatily set off against similar economier which have heen eflected or may be regarded
as reasonably posgible in the costs of the Indirn industry. The reduction in the costs of
manufacture of the Tndian industry is one of the rubjects which is heing examined in the
regular inquiry now in progress and our conclusions must, therefore, awnit the results of
that investigation. Bevere competition between rival exporting countries ina period of
acute trade depression and the consequent tendency in many cases to reduce prices to an
uneconomic level have naturally contributed to the fall in pricer ............ For
these reasons we propose to consider in this inquiry weinly that part of the fall in the prices
of imported piece-gocds which may te showntohave resulted from exchange deprecia:
tion™.
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They state further on in page 7:

‘‘ The benefit of a low exchange is essentially of a temporary character and is
confined to a period of depreciating ruther than depreciated exchange. In othcr words,
it is the lag between the fall in the external value of the currency and its interns] value:
which constitutes the advantage of a low exchange to an exporting countiy.”’

Now, may I ask, is the yen still depreciating or has depreciated and
oome to & certain level? If it is a question of depreciating exchange, there
is no doubt that protection is necessary, but if it is a case of a depreciated
yen, prices would have adjusted themselves to those conditions and, there-
fore, the question of protection could not arise in that manner. We are
entitled to ask, is the yen still depreciating or has it stopped? I find that
the present condition of the exchange is not so bad as it was last year
and that prices have adjusted themselves. However that may be, I am
coming to one recommendation of the Tariff Board which will be found at
page 14 of the Tariff Board Report. Here assume for the moment that
it is not a case of depreciated exchange, but a depreciating exchange.
The Tariff Board suggest a remedy, which is very much Tike the one
suggested the other day by Dr. Ziauddin Ahmad. In paragraph 16, they
state as follows: '

‘““ We would suggest, therefore. that Government should immediately examire the
possibility of using their powers under section 3 (2) of the Tariff Act in the core of piece-
oods imported from a country with a depreciated exchange, to raice the value of the goods
or Customs purposes in such proportion as to secure the continuance of the proteetion
intended for the Indian industrv. We helieve that as a means of meeting the present
emergency such a method will be found to be more adaptable and less liahle 10 cause
general dislocation. Tt will also help to safeguard the interest of the consun ers. '

Sir, that was the recommendation of the Tariff Board in the interest
of consumers. Then they stated further that if this recommendation was
not accepted. the other alternative was that you should increase the duty
to 50 per cent. The Government of India have given efféct to this later
recommendation by executive action. Honourable Members will bear in
mind that the suggestion contained in paragraph 16 was primarily in the
interests of the consumers and in the interests of the trade itself, because,
a8 they stated, that alternative would save the country from general dis-
location. They then go on to say how it should be calculated and they give
o formula for that purpose also. When the Government of India did not
accept this recommendation but took the other alternative, we are entitled
to ask why they did that and not take the action which is said to be bene-
ficial to consumers? It is an irresponsible suggestion from me, but it is
a recommendation made by the Tariff Board itself. That, at any rate, to
our lay minds appears to be one calculated to promote and gerve the
interests of the consumers and the trade better. Why has it not been
done? Therc is again the other question. the question of action against
Japan. We know, the principal offenders in our present difficulties in the
cotton textile industry are. the Japanese. But there is the Anglo-Japanese
Conventivn. That Convention would not permit any diserimination against
Japan alone. ‘Therefore, we have got two alternatives, either we ﬂhqllfd
repudiate thal Convention or we should dcclare an economic war against
the whole lot of foreign couritries. That is one of two things we have to
do. In case we denounce the Convention, we must necessarilv give them
12 months’ notice. Tn a matter of this kind. which eallg for nrgent action,
it is not possible, if ven is still depreciating, nor do T think it reagonable to
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suggest that we should give 12 months’ notice now and wait and see what
will be tha effect. If the depreciating exchange is working very hard on
the industry, then we cannot afford to wait for 12 months. As regards the
other alternative, and that is to impose duties upon all countries, one
would consider that a somewhat serious matter indeed. 1 say serious, be-
cause, by our policy of pursuing an economic war, we have not been hitting
-one country. but we have been hitting several other countries, we have hit
Japan, we have hit Germany, we have hit Belgium, and we have hit
America. All this we have done merely to protect a few industrialists.
I would ask the Government one question, and it is this. Do they con-
-sider that this economic warfare by which they propose to levy duties
against the whole world is conducive to the restoration of goodwill which
is expected to be followed by improvement of the trade? The other day
the Honourable Sir George Schuster justified the gold export and said
that our countrv was helping other countries to regain their purchasing
power and thus helping the economic restoration of the world. Does he
or the Commerce Member belicve that the high tarift walls which thev
have been imposing in pursuance of their policy of economiec war which
they have declared at the dictation of a few war lords of Bombav. and
-other places. will be conducive to the interests of this country and help,
-as has baen fondly hoped by Sir George Schuster, to the restoration of the
purchasing power of the people and the economic re-construction of the
world? There is one thing which T am bound to take notice of, and that
is a matter relating to the raw producers in this countrv. I know the
Commerce Member at the very outset said that in a matter like this it
was not necessary for us or it was not open to us to go into the question
of policy or principles, but T cannot agree. There is one question that
T am very much tempted to ask at this stage, and that is, why is it that the
‘Government always are so solicitous to take into consideration the condi-
tions of producers of manufactured goods in this country and bestow very
little attention to the condition of the producers of raw products .

The Honourable Sir Joseph Bhore: Has my fricnd read the Wheat
TImport Duty Act?

Mr. B. Sitaramaraju: Yes, Sir, T have read it, and I shall deal with
it, but if that is all that the Government are going to do for the raw
producers, I am afraid I must still say that Government have not paid
‘sufficient attention to the interests of the raw producers. The producers
-of raw materials in this country are far more important than , . . . .

An Honourable Member: I.ess influential.

Mr. B. Sitaramaraju: I understand my friend’s point; they are less
influential in ‘Government circles, that is the trouble; but théy are the
most important people in the country, for this reason. We are an agri-
cultural country, and the raw producers are by far the most important as
they form the bulk of the nation. The wealth of the nation can be
secured either by an industrial process in mills or by the production of
raw materials. In a country which is predominantly agriecultural, the
production of raw material should be considered to be the primary industry
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of the country. I would like to ask what have the Government done to
better the loy of raw producers of this country? I do mnot like to go into
the whole range of raw producers, but I will confine myself to the question
of raw producers of cotton alone, for the purpose of this debate. From the
figures 1 gnthered it would appear that during the three years 1929-30 to
1931-82 the condition of export and import trade of raw cotton would show
that, so far as imports are concerned, we are importing much more than
we used to do, and we are exporting much less than we used to do. Im-
ports in 1929-80 are 84 lakhs and odd and for 1930-81 63 lakhs and odd,
and for 1931-82 70 lakhs and odd.

Then, with regard to exports, there were 65 crores, 46 crores and
23 crorcs, respectively. That is so far ag their value is concerned. But
now it may be said that it is not right to take into consideration the
values in these davs of depression. I have also got figures about the
quantities, and they are as follows:

' l
Exports. 1929-30. ( 1930-31.

l
- . T T T T — / i

1931-32.

(In tons.)

Total for foreign countries 677,000 : 640,000 392,000

| .
Total for British Empire . 49,000 | 51,000 | 30,786

; i
Imports 4,002 {32,374 ; 44,370

Total for British Empire . . . . . 19,978 | 26,000 | 34,944

h 1

Thug, if you teke into consideration not only the values, but also
the weights, you will find that we huve been importing more of raw cotton
into the country and exporting less of it to foreign countries. In this con-
nection [ would like to draw your attention to the fact that we have the
Empire Marketing Board. T would like to ask, since it is the duty of
the Fmpire Marketing Board to find marketing facilities for our raw
produce and other things, whether the Government have moved in the
matter. I remember that my Honourable friend, Sir George Schuster,
two years ago referred to Sir Arthur Salter’s report in hig Budget Speech.
What action has been taken on that?

Mr. B, Das: \Why not abolish all the Trade Commissioners and the
High Commissioner?

Mr. B. Sitaramaraju: Then, again, if you take the figures of exports
to Japan, it would appear thut she has been retaliating against us to some
extent. The Indinn exports to Japan for the two vears T have referred to
fell from 822 millions to 237 millions. and it has now fallen to 139 millions.
That shows that we are alienating these countries, which are undoubtedly
rvetaliating nod the raw producer of the country is hurt thereby. And
Japan. as my Honourable friend, Sir Cownsji Jehangir. points out, and
T have referred to it some time back. hns adopted retaliatory methods
against us i1 the matter of iron exports also which are manufactured
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articles. All this would show that the other countries are retaliating against

us. If there is no retaliation, then why does not Japan take as much
goods as she used to do before? '

Then, one question I want to ask is this. Why are the industries of
our own country not utilising the raw produce of the country, and why
are they laking foreign cotton so much? To them evidently, we should
be patriotic enough to see that every possible protection is accorded to-
them, but as for themselves patriotism is only an appeal to the pocket.
Tﬁxqse industries have been taking foreign materials purely because it was
cheap. But an argument is brought forward that the indigenous material
is not of a quality which is useful for the purpose. But an examination
of the variety of cotton that is available in this country and also of the-
various grades of cotton- that are imported into this countrv from the
United States of America would show that there are several grades of
imported American oetton which are of a kind available in this country.
If the millowners of this country ask uvs. the consumers, the raw producers:
of the country, to be patriotic, may T not appeal to the very patriotism of
these gentlcmen and say, consume a little more of our cotton?

I would now like to conclude with only one remark. Thig protection
which is now to be given to the mill industry should be put in two cate-
gories as I have said. One is the protection necessary in order to give
the temporary protection for conditions contemplated in the Bill of 1930,
and the other is the protection necessary to meet the depreciating currency,
because, if it is a depreciated currency, as I have already said, the question
does not arise, but if it is a deprecialing currency, the question does arise.
I want to know why the Government have not taken us into their.confi-
dence with regard to the report as regards the internal organisation of the-
industry, whether the currency is depreciating or it has depreciated and
come to a level now, and whether the vrices have adjusted themselves.
I should like to have an answer on all these points before T can finally
say whether I can accept this recommendation at all. With these few
remarks, T resume my seat. :

Mr. Muhammad Muazzam Sahib Bahadur (North Mardas: Muham-
madan): Sir, in the course of the speech which my Honourable friend,
Mr. Paju has made, it appeared to me that he was travelling far beyond
the scope of the mecasure which is placed before us. (An Honourable
Member: ‘‘Hear, hear.””) TProteetion to any indizenous industry is alwayvs
temporary. Nobody can controvert that fact. The question whether the
* cotton textile industry has organised itsclf during the period of three years
granted to it by the Cotton Textile Industry (Protection) Act of 1930—
whether it has achieved it to any appreciable extent is a matter which has
been remitted to the Tariff Board and the latter have submitted their
report to the Government. As a matter of fact, the whole question is
under examination, and what we are called upon now to vote for or against
is only an extension of the provisions of that Act to a further period of
geven months. That being so, T do not think that considerations of the
kind referred to by. my Honourable friend would be in point unless the
Tariff Board themselves were altogether against the continuance of the
duty, which T submit they are not.
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My Honoursble friend was dealing at very great length with the:
distinction between a depreciated exchange and a depreciating exchange.
Speaking of present day conditions, I think that the currency of Japan has
been depreciating and it cannot be said that the limit of depreciation has
been reached. It may be that it still further depreciates, or it may appre-
ciate, but taking the conditions as they are, and taking account of the
fact that there is a world wide economic depression which still persists
and the mills of Japan have adopted improved methods by which they
can produce their goods at far lower prices than we can possibly do in
this country, it seems to me that any consideration of the issues raised
by the Tariff Board in their enquiry is absolutely foreign to our debate at
this stage. All these things can come in when.the Government of India
introduce their Bill at the Siinla Session when we shall have every oppor-
tunity of discussing these things paragraph bv paragraph of the Indian
Tariff Board report. One thing T should like to say with regard to the
suggestion made by the Tariff Board at paragraph 16. My Honourable
friend said when the Tariff Board have suggested two ways in the matter
of giving protection to the indigenous mill industry, why do you resort
to the worse of the two, and why don’t vou choose the better one. And
that better one is dealt with in paragraph 16 of the Tariff Board’s report.
I need not have gone into all these points but for the fact that my friend
tried t~ make a point of it. What is suggested in plain words there is,
that, instead of altering the tariff rate from time to time, the proper
course will be to estimate the value of the imported goods at a variable
figure, namely, at the landed cost multiplied by a certain figure suggested
by tha Tariff Board in proportion to the currency of Japan or of any other-
country and it is suggested in the report of the Tariff Board that this will
safeguard the interests of the consumers. With regard to that statement,
I think it will have ahsolutely no effect on the consumers. Tt may be that
trade is to some extent dislocated bv an alteration of the tariff rate, but
the dislocation will be absolutelv negligible. Instead of paying Rs. 100
on certain goods imported imto this ~ountrv from Japan, under higher
tariff rates, we are called upon to pay more when we take delivery of the
goods from the customs offices, hut if the value of the goods, for the pur-
poses of duty is raised, then what happens is that we have to pay very
much the same amount, although by an altogether different method of
calculation. Tt seems to me that instead of saving that 3 multiplied by
4 makes 12, vou sav 4 multiplied by 3 makes 12, which comes to the
very same thing. and T cannot see for mvself how we can therebv benefit
the consumer. T support the motion of my Honourable friend, Sir Joseph
Bhore.

Mr. 8. 0. Mitra (Chittagconeg and Rajshahi Divisions: Non-Muham-
madan Rural): Mr. President, T feel it my dutv to raise a voice of protest
on behalf of the consumers of Bengal even for an extension of seven
months of a protective duty without giving anv reasons whatsocver why
it should be continued. My main complaint will be against Government.
They cannot say that they had no notice that this Act will expire on the
81st March, 1933. When thev knew that full well, why did they not start
the Tarifft Board inquiry in time? There are complex questions involved
in this issue and whyv did they not come before this ITouse with proper
explanations? In spite of this, I expected that the Honourable the Com-
merce Member will give us some review of the state of affairs that have
happened with regard to these mills during the last three vears and the
position that they now occupy so far as protection is concerned.



2248 LEGISLATIVE ABSEMBLY. (20T Mar. 1988.
[Mr. S.-C. Mitra.]

I must say at the very outset that I am a believer in free trade, though
I fully accept the weight of argument in favour of nascent industries and
-also the case of discriminating protection as it obtains in this country,
-t present. I think we must be told how long these textile industries are
now getting the benefit of protection. We should also further like to know
what is the percentage of dividends declared in Bombay, Ahmedabad or
in the mills of Northern India. Are they all in the same plight? Have
they accepted the recommendations of the Tariff Committee that advised
that, without proper reorganisation and orientation of these industries,
there is no chance for them to live long in face of acute competition of
the future. We must further know whether these industries can tell us
when they' will require protection no more.

If the Government think that a period of seven months is nothing to
them, they must also remember that these are the hardest months for the’
poor agriculturists, that the purchasing power of the people has gone
very low. The cotton textile industry produces one of the necessities of
life. After food, clothing is the most essential necessity for man. It is
a recognised principle that (Government should teke no steps that will
increase the cost of production to the poor of their necessities of life.
Before Government ask this House for any extension of this protective
-duty, they must convince the House that there is a good case for it.
Coming from Bengal, I particularly feel thal on everv question it is from
Bombay or from Northern India, that the cost of necessities are being
increased from day to day, while the price of jute, grain and such other
-articles are going down, by not 50 or 60 per cent., but by 100 and 200
per cent. In this view, I think this matter should not be lightly taken
up, and before the House puts its sea] on this proposal, it must demand
from the Government or from the industries an explanation as to how long
they will tax the consumers in thie way. It is urual to have the report
of the Tariff Board. We do not know anything about the Tariff Board’s
report, but my friend, Mr. Muazzam Sahib, anticipates that the report
will be in favour of protection. I cannot anticipate what may be in the
report, but I hear that already there is some appreciation of the shares
of the textile mills in Bombay. Perhaps they have also anticipated its
report. We in this Housc accept the Tariff Board's report on facts and
conclusions and not on the ground that it is composed of experts.

Mr. B. Das: Lay experts.

Mr, 8. O, Mitra: My friend says “‘lay experts’’. I have my own
doubts as to the qualifications of these experts to sit in judgment on the
details of any industry that may be referred to them. I should have
understood it, if for every new industrv they chose a different set of
people, but here we find the same body of men making recommendations
about hundred different subjects. What I feel is that when a report is
produced, Government secm as if they are bound to accept most of its
conclusions. The other dav T raised my voice in this House on behalf
of the consumers. We also claim that our side of the question must be
discussed and appreciated by Government hefore they come to any deci-
sions which are unalterable as the result of any suggestions in this House.
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Now, the protection has mow been enjoyed by the Bombay industry,
I thinlk, at the same rate which has been occasionally increased
for more than six years at least, und if Government have not
been able to come to any conclusions, then let there be no duty for the
time being and let the consumer get things at the cheapest rates, at least
for some time. If, thereafter, there is great pressure, then let the Gov-
ernment come up at an earlier date with their recommendations. 8ir, I
am not very much afraid—like my friend, Mr. B. Das—of the bogey of.
Japanese dumping. My friend, Mr. Raju, has dealt with that point and
shown that even in the last Tariff Board that matter was taken into con-
sideration, and, if it is necessary, let them deal with the question of
dumping if that is completely established. But I do not see any ground
why, before the Government have consulted this House or before they
themselves have come to any conclusions, we should be asked point blank
to extend the same rate of proteclion for another seven months, on the-
mere ground that it existed for six years before. On these grounds, BSir,
I oppose the motion for consideration. unless either the (overnment or-
the Bombav millowners can make & better case and can show better-
grounds for their claim that we should support such a motion.

1p M,

Mr, 0. C. Biswas (Calcutta: Non-Muhammadan Urban): Sir, I fear-
I cannot claim to have made a study of this question with the same:
thoroughness as some of my friends appear to have done. All the same,
Sir, there are certain general considerations to which one cannot shut
oné’s eves.. As more than one speaker have already pointed out, Bombay
secms to be the special favourite of the Government. Probably the
‘Punjah comes next in order; and it is rather curious that this affection
for Bombay which was hitherto confined to my Honourable friends sitting
on the Treasury Benches is spreading also to some of my friends on this.
side.

My friend, Mr. B. Das, just announced that he was anxious to muke
Mr. Mody his hed-fellow for the next six or seven months. (Laughter.)
8Bir, what the upshot of that will be I do pot pretend to anticipate. Sir,
Mr. B. Das seems to have been swept off his feet more by his antipathy
for Japan than by a regard for what the true national interests of India
dempand. T am sure, he will admit that if it were not for this bogey of
Japanese dumping, he could not have lent his support to this Bill.

Mr. B. Das: 1 might not have. (Laughter.)

Mr. C. 0. Biswas: T am glad to hear my friend saying, ‘I might not”’.
In fact, then, he would be reallv going back upon his own principles.

Mr. B. Das: The J énjnmeiae industry is a gzréat menace to this country.

Mr. 0. 0. Biswas: Sir, what I fail to discover is this. No doubt the:
Bombay mill industry is in a very bad wav just at the present moment.
Tt has been like that for some months past. But the question is, what
has brought that about? To what extent is the industry itself responsible
for the condition to which it finds itself reduced today? Sir, protection is
no doubt a fascinating thing. You are always very pleased o have pro-
tection extended to you, when it does not hit you, and, on the other hand,
it puts some money into vour pocket. At the same time, T fancy, those
who ask for and get protection owe a special responsibility to the country.



2250 LEGISLATIVE ASSEMBLY. [20rH Mar. 19884

[Mr. C. C Biswas.]

The textile industry of Bombay has been a long-establishcd one, but even
now it is not in a position to stand upon its own leis. Are we expected
to ugree that this spoon-feeding must go on indefinitely? Sir, I believe it
i8 one of the fundamental axioms of economics that the justification for
_granting protection lies in this, that the industry to which the protection
is afforded must so rationalize itsclf that within a measurable distance
of time it should be uble to stand on its own legs without any artificial
.stimulus or prop. It seems, however, Sir, that so far as the Bombay
textile industry is concernmed. it has been asking, like Oliver Twist, for
more and more in the way of protection. I think the time has come when
the whole position should be overhauled and rc-examined and an attempt
should be made to find out why it is that the Bombay mills cannot make
any profits, while mills in other parts of the country, not more favourably
.situated, are able to do so. Sir. I would like to know from my friend,
Mr. Mody, to what extent the Bombay mill-industry has taken action on
the recommendations made by the Tariff Board in their report of 1980,—
in what directions the industry has reorganized itself, in what directions
the industry has tried to expand itself in the foreign markets in order to
minimise its losses and in order to support itself without artificial stimulus
all along. 8Sir, these are plain questions which require plain answers.
‘On the other hand, if the industry is run on extravagant lines, if you go
on charging commission upon profits and not upon production and sales,
Sir, that can only tend in the direction in which it has actually led. 8ir,
I submit, therefore, that the industry in Bombay has got a great deal to
explain to the country before it can claim the continued benefits of pro-
tection. (Hear, hear.) So far as the present Bill is concerned, as the
Honourable the Commerce Member has said, the Government have not been
able in the midst of their other preoccupations to find time for an
examination of the proposals which the Tariff Board have recently made.
Sir, I sympathize with my friends on the Treasury Benches; but, surely,
while their time was fully occupied with many important matters, at the
same time when the interests of the consumer are at stake ome should
have expected that the Government, however little time they may have
had, would have arrived at some decision on this question, so that we
might bave had the advantage of knowing finally how they have made up
their minds and be thus enabled to make up our own minds. On these
grounds, Sir, I oppose the Bill.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President e Honourable Mr. R. K. Shanmukham Chetty) in the

Chair.

Mr. H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
‘Sir, T shall obey vour summons, but I should have greatlv preferred being
able to intervene at a later stage in the debate in order to be sable to
answer alli the inquiries and doubts of my Honourable friends. That
rrivilege, I am afraid, will be denied to me and T am not very surc what
-advantage will be taken of that position.
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Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
Honourable Member must give a chance to others to reply to him.

Mr. H. P. Moody: With great respect, I submit, Sir, that it is I who
have to answer my friends. I was hoping that it would not be necessary
for me to strike any controversial note and that I could content myself
with just a few general observations which would be relevant strictly to
the purpose of the Bill before the House. Unfortunately, however, the
temptation of utilising this debate for a little fling at the interests which
I represent has becn too great jor some of my Honourable friends, and,
therefore, it will be necessury for me to deal at a little length with some
of the points which have been raised and which I should not have thought
it would have been necessary for me to elaborate.

Sir, I must, in the first instaunce, start off with a short statement of
the position of the industry in various centres. Somehow or other it has
always been assumed as long, at any rate, as the time 1 have been con-
nected with the industry, which is about 12 or 13 years, that when we talk
of the textile industry we tulk only of the Bombay mill industry, and
that whenever the grievances, woes or difficulties of the industry are in
question, they are generally the woes, the grievances and the ditficulties
of the Bombay mill industry. (An Honourable Member: “"That is s0.”’)
That is not so. What 1 was going to say was that it is perfectly true
that owing to a variety of causes, which it is needless for me to enter into
on this occasion, the industry in Bombay finds itself in a more difficult
position than the industry in other parts of India. To that extent, the
identification of Bombay with the mill industry of the country is perfectly
-correct. But, Sir, I will ask my Honourable friends to believe that today
there is not a centre which is not suffering from the wave of depression
which has overtaken the industry, and that even in Ahmedabad, where
large profits are supposed to be made, enormous stocks have accumulated,
sand the millowners there, according to a report in the papers, are thinking
of short time, and a possible reduction in wages. My Association, in the
course of a very elaborate examination which was made by the Tariff
Board some few months ago, have placed sufficient facts and figures before
the Board to establish the contention that the industry today is suffering
iv every centre. Large stocks, as I said. have accumulated, and they
have aggravated verv considerably the difficulties of the situation. In
Bombay, particularly, machinery has been stopped to a very considerable
extent. Something like 25 per cent. of the productive capacity of the
Bombay mill industry has been curtailed. In Ahmedabad, the night work-
ing which was in full swing a few months ago has been stopped, and it
was only vesterday that a very prominent millowner in the north of India
said that if the present condifions continued for even a few weeks more,
he would be obliged to throw out of employment ag many as 8,000 working
people. My Honourable friend. the Commerce Member, will be able to
verify that for himself. Over and above these things, I would like my
Honourable friends to understand. particularly when they talk of the
want of re-organisation of the industry, that in the last few vears canital
worth crores of rupees has heen written off : several mills have been
reconstructed and several more have gone into liquidation, and in one way
or another the financial reconstruction of the mill industry has been pro-
ceeding apace

Mr. B. Das: 1 am glad tn know that.
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Mr, H. P. Mody: My ‘Honourable friend is obvmusly not a shareholder.
He says he is glad to know that, but thousands of ‘poor sharcholders have’
felt differently. What 1 was trying to couvey was that enormous losses.
‘are being incurred both by the Bombay mills and by other  centres of
industry. And here I shall answer the inquiry made by Honourable
friend, Mr. Mitra, this morning as to the dividends paui by the mill
industry, and say that, taking an average of the last seven years, less.
than one per ¢ent. has been paid to shareholders in the shape of dividends.
If you take into calculation the enormous ecapital sunk in the industry,
you will realise the plight of thousands, perhaps hundreds of thousands,
oi shareholders who depend for their livelihood upon their investments in
this the premier industry of the country. That is briefly the position,
and no Member cun seriously challenge it because. while one may indulge
in pet theories or obsessions of one’s own, one cannot challenge facts. If
any Honouruble Member wishes to satisfy himself further, I am prepared
to put before him any amount of fucts and figures to establish my conten-
tion that the industry today is in a very serious position. It may be
asked, why then does the industry turn out the quantity of cloth wlnch it
does ? My Honourable friends must remember that where there is a large
concern which incurs enormous overhead charges, it is only in extreme
cases when the mills are no longer able to curry on that they shut down.
Till such a stage has been reached, the mills carry on in the hope of
better times, and this is one explanation of the activity which has been
going on in the industry. This activity has, during the last few months,
Leen very greatly curtailed.

These being the facts, the only question that arises is: Are the mill-
owners in any way responsible for these conditions? Now, 8ir, it is a
matter of great regret to me that some of my Honourable friends should
indulge in statements which they are not in a position to substantiate.
They have flung about charges of inefficiency, mismanagement and lack
of foresight, without having made, I venture to submit with great respect
to them, the least attempt to justify them. ;

Mr. B. Das: You are quoting the Noyce report.

Mr. H. P. Mody: My Honourable friend says that I am quoting from
the Noyce report. He must have read the report upside down. The
Noyce report, if it is properly read, is not an indictment of the millowners;
it is_a helpful report. As has been admitted by my Honourable friend,
Mr. Das, himself, it is a report which has indicated the lines of advance,
the lines of 1mprovement upon which the mill industry ought to proceed
go that it could rescue itself from the position in which it finds itself.
And, Bir, it is a document, which, if it is carefully perused, is a certificate
to the way in which the millowners arc conducting the industry. While
we are on this subject, let me say that a great many of the recommenda-
tions of this report have since been carried out, and, therefore, whatever
may have been the case in 1927, the mill mdustry, in respect of those
lines of improvement which the Noyce Committee suggested, is in a differ-
ent position today.

Now, Sir, when my Honourable friexids talk of the want of organisation
of the mill industry, may I remind them that many Commissiong and
Committees, official and non-official, have visited this country in the.last
few vears, and have gonme carefully into the conditions of the industry
and have expressed an opinion which is entitled to at least as much weight
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ag that of “the * Honourable Members of this House who probably have
dived into the subject, but very superficially. One of the most well-
informed and influential delegations, that ever came out to this country,
was the delegation headed by one of the most prominent men in the
Labour Party, a man whom, I feel sure, my Honourable friend, Mr.
Joshi, must know pemonally, the Right Honourable Tom Shaw who sub-
sequently became Secretary of State for War in the Labour Cabinet.
In that delegation, there were some German and some British labour
men, men who had spent their whole lifetime in the industry; and, what is
the verdict of that delegation? I would ask my Honourable friends, it
there is a copy in the Library of this House, to study that report and
they will find a most handsome tribute paid to the enterprise and efficiency
of the millowners of this country. In one paragraph, if I remember aright,
this delegation stated that in the matter of equipment, in the matter of
keeping pace with all the improvements which were in progress through-
out the world, some of the mills in India compared very favourably with
the best mills in Lancashire. There was also a report made by a Com-
niittee presided over by a High Court Judge and known as the Fawcett
Committee report. Even if vou disregard the testimony, the united verdiet
of all these bodics of men, I venture to aubmit, you have not to wait
very long before you will have the report of a body which has always
received the utmost attention and respect in this House, namely, the
Tariff Board. I do not know, Sir. what the Tariff Board have stated, but
we have placed the whole case before them. and when the report is
published, we shall be in a position to judge whether apart from a few
isolated instances of lack of good management or efficiency, the industry
as & whole is not conducting itself in a way in which the premier industry
of this country should conduct itself, and in &« way which would cntitle
it to receive the sympathy and support of this Honourable House, and
of all outside this House who have an interest in the fortunes of a
netional industry. And I say, Sir. it was from that point of view that
I did not intend to speak very much and I was hoping that the suggestion
made by my Honourable friend, the Commerce Member, this morning that
this was no occasion for criticising policies or programmes would make it
unnecessary for any one to criticise the management of the industry.
After all, if anybody has a grievance against the Government, who ig it
that has the grievance? Not my Honourable friend, Mr. Raju, not any
of the other Honourable Members who spoke after him. It is the people
who are interested in the industry who have a grievance against the
Government; for if it had been possible to consider the report,—and the
report has been lyving with Government for a few months,—we would
probably have had a more rational, a more far-reaching measure of pro-
tection to consider. We have, as things are, merely a continuation of the
duties which have proved so hopelessly ineffective. Sir, I do not wish to
criticise myv Honourable friend, the Commerce Member, I do not wish
to criticise Government at all. Their many preoccupations are quite well
known to this House, and it is useless to say that they should have taken
the report into consideration earlier. T think we must accept the plea that
pressure of work prevented their applying their minds to the problems of
the industrv. But my point is,—and I appeal to my friends to pay some
regard to it,—that whatever their opinion of the md‘ustr.v may bez, th'ey
ghould wait for a few months and see what a responsible boar@ ‘of inquiry
like the Tarif Board has got .to say generally about the position of the

industry. o
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[Mr. H. P. Mody.] |
I hope I have said enougl. to show that the present position is desperpte
end it is not desperate because of any want of foresight or something worse
.80 far as the millowners are concerned, I should like to go op to explnin
why it is tLat this present position has been rcached. Briefly, Sir, the
.pesition is that Japanese inundation of our market has reduced our in-
dustry more or less to a stand-still, jyst as it threateps to cripple today s
great many other industries which are not before the public gaze as often as
the textile industry. In this connection, Sir, it is relevant,—and that i
really the most important argument of the whole lot,—to consider whether
accoupt of protection the consumer is suffering in any way. While [
‘totally differ from my Hopourable friend, Mr. Mitra, in a great many of
his views, I thigk he is perfectly right in putting always before tkLis House
the point of view of those whom he represents, namely, the consumers,
apd if it were established that, on account of the various protective
peasures—I think my Honourable friend, Mr. Biswas, called them spoon-
eeding,—if it were established that the consumer in India was suffering,
then it might be a case for inquiry as to whetler the interests of the con-
sumer were more predominant than those of the manufacturer, and
whether a proper balance could not be struck between the two. But, Sir,
I should like to tell my Honourable friend, Mr. Mitra,—and I hope he will
ive me an opportunity of placing it much more fully before him later on
than I can do in the course of a speech,—that, so far as present conditions
go, the intercsts of the consumer have not suffered in the slightest degree.
I have before me a large number of tables and statistics, enough to satisfy
the appetite of even myv Honourable friend. Dr. Ziauddin Ahmmad, whem
I am sorry not to see here today, and T find, taxing the pre-war vears. that
the average price per vard of Indian mill-made cloth in those years was
in the neighbourhood of 2.80,—1 am taking the vears 1912-13, 1913-14; and
the price in the last two vears, namely, 1931-32 and for nine months of
1082-33 was 2-87 and 2-73. In other words. Sir, the consumer in India
pavs todav exactlv the same price that he paid in the pre-war vears in
spite of the fuct that, so far as the manufacturer is concerned, Le pays as
much as 130 per cent. more in the shape of wages, three times ag muck
in the way of taxation as befcre and payvs probably twice as much tor his
stores and supplies as he did in the pre-war vears.

Mr, A, H. Gbuznavi (Dacca cum Mvinensingh : Mubammadan Rura] ):
That is because commodity prices have gone down.

Mr. H. P, Mody: My Honourable friend is talking through his hat.
(An Honourable Member: ‘‘He has no hat.”’) Well, if he had a hat. he
would have a longer range to talk through. My Honourable friend need not
think he is worrying me by these interruptions, because he will get more
than he Las bargained for. Let me take the case of both cotton and cloth
for the years 1926—1930, and a part of 1938. In 1926, long-cloth was sell-
ing at 16} annas per pound. Tt came down in 1930 to 12} annas, that is
to say, a drop of as much as four annas per pound. In the same period
cotton dropped only by three annas per pound. Tn 1930, as T said, the price
of long-cloth was 121 annas per pound. Last week two of the largest con-
cerng in Bombay sold fairly big quantities of cloth at 93 annas per pound.
that is to say, from 1930 to today, there has heen a drop of three annas per
pound, while cotton has not dropped by more than one anna per pound.

" 1 hope, my Honourable friend, Mr. Ghuznavi, is talkine of cotton and mot
of linseed or wheat or gram or something which is less edible than that, vis.,
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coal in which he is so keenly interested. If it is true to say that the shoe-
maker should confine himgelf to his last, I would advise my Honourable
friend in advance to confine himself tc coal. If the House were not tired
of a recital of these things, I would be prepared to place before them tons
of more figures to show how the iprice, in spite of the increases in the duty,
has not only not gone up, but hds actually come down. Take grey shirting.
‘When the duty was 15 per cent., grey shirting was selling at 3.2 annas;
with the duty at 50 per cent., it is selling at 2.5 annas. It cstablishes the
fact that all these increases in the duty have for one reason or another not
meant any loss or injury to the consumer. Therefore, we have got to find
.out why it is that cloth is selling today cheaper than it did when the duty
was 11 per cent. or even lower. The answer 13 Japenesz competition. My
Honourable friend, Mr. B. Das, has now come t: realise that if there is any
~country which at present threatens the prosperity of the industries and
trade of this country it is Japan.

Let me for & moment deal with the case of artificial silk cloth. Four
years ago, imports of artificial silk cloth from Japan amounted to something
like 16 million yards. Today they are 107 million yards. They have gone
up six times in the course of four years. The price four years ago was in
the neighbourhood of eight annas. Today it is in the neighbourhood of less
than three annas. Whom does it hit the hardest? For the last couple of
years, mills in India have stopped manufacturing cloth containing artificial
silk yarn, but a great deal of artificial silk yarn is being consumed by the
hand-loom industry, and, if the hand-loom industry is suffering today from
any one factor, it is from this factor of Japanese competition in artificial
sillc piece-goods which makes it impossible to the hand-loom weaver even to
meet his bare cost of manufacture, however low that may be on account of
personal labour and other circumstances. And, therefore, when my Honour-
able friends talk of Japanese competition as being something which only
affects a limited class of people, T would ask themn whether thev have con-
sidered the case of the hand-loom industry and how far it is being affected
by Japanese competition. The Japanese competition does not merely affect
us, it affects the hand-loom industry, it affects everybody, and it is on that
‘account that the consumer today is in the fortunate position of being able
to buy his cloth at a rate cheaper than he could obtain it, for when the duty
had been less than 15 per cent., I have already shown in the course of the
debate on the anti-dumping legislation that the purchaser is only entitled to
insist on a fair price, and that he really cannot go on expecting to get what
he buys at less than the fair price, because such a thing can never last for
‘any length of time.

Sir, T have tried to point out, I hope, to the satisfaction of my Honour-
able friends, that the consumer’s interests have not suffered. I would like
to go on to another aspect of the question, namely, the larger aspect of the
country's interests. 8ir, it is unnecessary for me to tell my Honourable *
friends what really the textile industry stands for in this country. T should
have thought that it would be a matter of pride and gratification to cvery
one interested in the advancement of the country, to everv one who believes
in tho efficiency, enterprise and capacity of Indians to conduet laree seale
industries, to look upon the textile industry ~nd reflect upon the bricht pesi-
-tion which it has achicved for itself in the economic life of this country.

. S. 0. Mitra: I .
Mr. S. O agree 2
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Mr. H. P. Mody: I am very glad that my Honourable friend, Mr. S. C.
Mitra, says that he ‘agrees. I think that all Honourable . Members must
agree that, when they are criticising this great national industry—and T am
not suggesting for one moment that we should be immune from criticism
or that if criticism is justified that we should be spared that criticism—
that this industry has provided a practical demonstration of what Indians
can achieve in the matter of industrial advancement. I claim it to be in
every senge of the word as the greatest national industry of this country.

Apart from all these considerations, there is the consideration of what
3 px the industry means to the economic life of India. The industry
""" employs something like 300,000,— perhaps 400,000 operatives
throughout India. If you take into considerntion the number of people
who are dependent upon them it amounts to a very large figure. At amy
rate, the industry emplovs a very goodly proportion of the total number
of skilled operatives in the organised industries of this country; and if an
industry finds employment for such a large number of people, I think
that industry is entitled to some consideration at the hands of this House
and of people outside the House. If the position of this industry is
depressed, how does it react on the position of the labouring classes in this
country? As I told you, a few minutes ago, as much as 25 per cent. of
the spindles and looms have been stopped in Bombay: on a rough reckoning
T should say that about 25,000 to 30,000 people have been thrown out of
their jobs. Translated into wages, this means that in a year the labouring
population of Bombay is losing .something between three-quarters of a
crore and a crore of rupees, If that is the position in Bombay, what is the
position in other centres of the industry? T think I am not exaggerating
when I sayv that, translated into terms of wages, the labouring classes stand
to lose, on account of the present depression, something which is probably
in the neighbourhood of a crore and a half of rupees per vear.

An argument has heen advanced—and there is a familiar ring about it—
about the cotton growers. May I ask, with whose interests are the interests
of the cotton grower closely identified if not with those of the textile
industrv? A great deal of comment has heen.made on various occasions
during the last two vears about the wav in which the Indian industrialist
is sending for his cotton from abroad. I do not wish to go into n lengthy
argument with regard to that. T have already pointed out on other occa-
sions that a great deal of this cotton is eotton which vou ecannot possibly
have in this countrv. Mv Honourahle friend, Mr. Das. has drawn attention
repeatedly to the Novee Report. One of the main recommendations of the
Novee Report was that the industry can’ find its salvation to a certain
extent bv switchine over to finer counta. Thnat has been done with great
suecess both in Bombav and in eentres outside Bombay, and T think T am
right in saving that in the last three or four vears the quantity of vam of
finer counts has. hoth in Bomhav and outside, more than doubled itself;
T am not sure if it has not trebled itself. Where is the cotton for thia to
come from if not from those countries which are supplving that cotton
todav? There is no Indian rupplv of an equivalent description. T admit—
I want to be absolutelv fair and T do not want to hide anything or to
exageerate anything—I admit that a certain amount of the cotton which
we have obtained in the last few vears may be cotton of a type comparable
with Indian cotton; but where this has not been the result of the faet
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that there has been a shortage of Indian cotton, it must be put down to the
price parity of American and Indian cotton. But in the main the position
is that we are importing foreign cotton, because we cannot do without it,
and I am afraid until such time as India produces that type of cotton we
shall have to continue to import a certain quantity of foreign cotton. But
I would like you to remember this at the same time, that the consumption
of Indian cotton has also kept high, and that while, to a certain extent,
to the extent of say a 100,000 bales, Indian cotton may have been displaced
by American, it is nevertheless true that, so far as the cotton-growers are
concerned, their real interests lie in the advancement of the Indian industry.
I do not know whether it is being realised that more and more as time
goes on the agriculturist will have to depend upon the indigenous industry
ip this country for the consumption of his cotton. I foresee a time when
the purchases of Japan will diminish, not ‘as a measure of retaliation as
was seid by one of my Honourable friends here, but because of economic
causes; and then, where is the cotton grower to turn except to the Indian
manufacturer? Take it from another aspect. Supposing you can prevent,
say, 500 million yvards of cloth coming into this country, what would it
mean, translated into terms of cotton? It would mean an off-take which
might amount to several crores of rupees. 8o, from the point of view
also of Indian cotton growers, I say that their best interests are identified
with our interests. That is a point which has been brought out by a
Committee which is entirely independent and outside of us, and which has
done enormous good to the cotton grower in India, I mean the Indian
Central Cotton Committee. They have recently pointed out in a re-
presentation to the Tariff Board how a prosperous mill industry has a very
considerable influence on the prosperity of the agriculturist who grows
cotton. T do not know what other points I can answer: I do not know
what points I can anticipate. I have merely placed a few considerations
;ﬁ)icg I feel require to be emphatically brought out before my Honourable
ends.

One more point. My Honourable friend, Mr. Biswas, said that Bombay
was a special favourite of the Government of India. I do not know whether
he intended it as a joke, or whether people are so devoid of humour in
Bengal that they really believe this sort of stuff. Speaking for myself
and for other interests in Bombay, I sav that Bombay is most emphatically
not a favourite of the Government of India. It has been our wail that
we are the most neglected province in the whole of India. In 1927, I led
an all-Tndia Deputation before Lord Irwin and I said in the course of the
discussion at that time that the conviction had been driven into us
through long and bitter experience that, so far as the Government of Indis
were concerned, Bombay existed merelv for the purpose of paying income
and super-tax and subscribing to Government Loans. When, therefore, I
find my Honourable friend saying that Bombay is a favourite of the Gov-
ernment of India, I do not know whether he is trying to pull my leg or
whether he really belicves it. I.prefer to think that it was meant merely
as a sly hint to the Government of Indin that they must increasingly turn
their attention to Bengal. From that point of view, the move is perfectly
legitimate and T have not the least quarrel with Mr. Biswas. Let the
Government of India look after every province; &80 far as Bomb".‘f 18
concerned, what we want is not favouritism, but bare justice; and it is
that justice that I am standing in my place to demand.
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[Mr. H. P. Mody.] '

I do not think it is really necessary for me on an occasion like this,
when all that is sought to be ﬁone is the mere continuation of the protection
which exists at the moment, to deal with any other points. I appeal to
my Honourable friends to take stock of the situation, and if they are
satisfied that a case exists for the protection of the textile industry, mot
merely to give their blessings to this Bill, but also at the proper time to
support an adequate measure of protection to the textile industry, so that
it can stand on its own legs and cannot be crippled by the inroads of foreign
manufacturers. We are talking of wealth being kept in this country.
Where is the wealth being kept in this coemtry if vou are to send out
enormous sums to foreign countries for purchases of cloth which the
industry in India is able to supply today to every woman and child? I
do not mean, of course, the verv finest types of cloth; but, barring these,
the whole requirements of the country can be met if the textile industry
was well established and protected against ruinous foreign eompetition.
I ask my Honourable friends to give their blessings to this Bill and to
convey to the Government of India the strong expression of opinion of this
House that, so far as the textile industry is concerned, they have nothing
but she utmost sympathy with its difficulties. (Cheers.)

Me X, . Gliugoavi: Sir, when T hstened to the debate, it reminded
mé of what the late Mr. Gokhals said in the old Imperial Legislative
Council 26 years ago. In 1905, addressing Lord Curzon, Mr. Gokhalé
gaid: ‘“My Lord, pacify Benizal. and the rest of India will be pacified”.
He started by saying ‘‘My Lord. what Bengal thinks to day, the rest of
India will think tomorrow; pacify Bengal and the rest of India will be
pacified’’. 8ir, things have changed. Pacifv Bombay, pacify Punjab,
and the rest of India will be pacified. That is the position today. Our
friends from Bombay have been coming to us repeatedly with a beggar’s
bowl to give them support, at the cost of the consumers of Bengal, and
their idea is ‘‘blecd Bengal white and give us money’’, for w_hat:—for the
most inefficient manner in which they are managing their textile industry.

Sir, that the Bombay mill industry is' not being managed very effi-
éiently has been stated not by me, but by Sir Frank Noyee himself in
his Report of the Indian Tariff Board. I will teke, with your permission,
4 fow mrinutes, to tell this House once more how Bombay bled Bengal
# 1905, Sir, with the Partition of Bengal, which was accomplished by
Lord Curzon by a mere stroke of the pen, Bengal started tp boycott
British goods, and what was the result? I wonder whether Mr. Mody
wis the Chairman of the Millowners’ Association then. . . . . .

&Y Honoufsdié MeriBér: He wag at school.

e £, B. Ghusnavl: The result was that they todk ddvantage of oiif
patriotism. Thsy not only inc¢reased. their prices gy 200 and 400 per
cent., but they went further. They imported dll the Japanese and
T.ancashire goods tore off oné yard from' évery piéce on’ whi¢h the foreign
ranufacturer’s name was printed, and sold that clofh to us at four sn
five times the pricé . . . . .

Mr H. P, Mody: Rubbish.
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Mr. Amar Nath Dutt (Burdwan Division: Non-Muhsmmadun Rotal):
Exploiting out patriotismi.

Mr. H. P. Mody: Ho is exploiting your credulity.

Mr. A. H. Ghuznavi: My friend, Mr. Mody, says it is rubbish. It
iz not rubbish; it is a fact well established, and),' if Honourable Members
want to hear more about it, I can read out extracts from reports which
are in the Library to prove that they did so in 1905 and they continued
tb do so for a long time at the cost of the poor consumers of Bengal. I
made this statement in 1927 on the floor of the House.  Where was
Mr. Mody, where was Sir Cowasji Jehangir then? They never con-
tradicted me then. What happened then was, they were piling up money
at our cost, they never cared to put by any money in their reserve fund,
they rever thought for a moment that there was a day which was known
as a rainy day when troubles would come. With luxurious motor cars somie
of them spent nine months in DParis enjoying there to their heart’s
content, with a hereditary managing agency, smoking away most ex-
pensive cigars available in the world, and ruining the trade at the expense
of the poor consumers of Bengal . . . . .

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan  Urban):
May I point out to my Honourable friend that if millowners did enjoy
themgelves in Paris, they did it with their own monty, ahd not with the

money of anybody else,

Mr. A. H. Ghuznavi: They did it at the cost of the mills, they did
it at the cost of the shareholders. What happened was this. The most
profitable contracts were used to be entered in the books in the name of,
and on behalf of. the managing agency. and the most non-profitable
contracts were used to be entered in the name of the cotton mills in the
books, and if my friend, Mr. Mody, wants to say ‘‘rubbish’’, I will quote
from the report of Sir Frank Noyce where they have remarked that the
audit reports were not at all satisfactory . . . . .

8fr Gowasji Jehangir: That is a very different thing.

Mi A, B. dHuzngvi:  After that, they raised their prices and madé
tons of money; they did not luy by anything for rainy days which they
8re now experiencing, but now they want Bengal, which consumes abou
90 géf gent, of their production, aesording to the Tariff Board’s Report,
to be bled white and give them %l&e money they now want. What i§
the chse they have made out? ith yout permission, 8ir, I will just
réad s few extracts from the speech of Diwan Chaman Lal on the floor
of the House on the 17th March, 1930. Before coming fo that. I should
hke to gy that in 1927 when the Yarn Protection Bill was introduced
in thé Assembly, Sir George Rainy gavs the House to understand. that
thig protection would be only for three yoars, and, after the end of thres
vedrs, they would examine the position again and decide whether they

ould withdraw it of amend it. Three years passfed in 1930; then our

rlends said that théy weantéd this protection for another three vears and
84id that they would not .ﬁ;&'in come up to Government without properly
examining the position. ey havé énjoyed this protection for all théde
8iX year, and in the seventh year, they want an extension for another eight
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months. Goodness knows what the Tariff Board have reported, their
report is not before us,—they want to bleed Bengal at any rate for another

eight months till we know what to do at the next aut i :
10880, this is what Diwan Chaman Lal said : utumn Bession. In

“ On the last ocoasion when I was discussing the provisions of this Bill, the main
groposition that I placed before this House was this. Firstly, is protection necessary ?
acondly, is protection desirable t Thirdly, is the scheme of British Preforence contained
in the Bill a schleme which we ought to assent to? Now, Bir, I detailed at some length
certain arguments I advanoced in eontradiction of the statements made by my friend,
Mr. Mody. I take this ogportuniby. once again, of saying, that Mr. Mody has done his
lovel best. He hag, in a brilliant and eloquent manner, placed his case before this
House. To be brilliant and eloquent does not neocessarily mean that one is convincing.
As far as I am oonoerned, I stand absolutely unconvinced by the arguments that he has
placed before this House. I want to refor Honourable Members briefly to the statement
made by the Honourable Sir George Schuster in his Budget Speech.

Mark these words, Sir:

** The oharge, you will remember, I was making, wae this that we are subsidising the
insfisiency of the millownors in this oountry, and that oharge I take from the mouth of
8ir George Bchuster himself. »’

In his Budget Speech he said:
*‘ We aro subsidising the inefficienoy of the Bombay millowners **
and that charge he takes from the mouth of Sir George Schuster himself :
‘“ In his Budget Speech he (Sir George Schuster) said also :

* We rocogaise that the ultimate failure or success of the mill industry in Bombay
must depand entirely upon the extent to which the millowners utilise the present
opportunity in order to improve their eficiency and labour conditions, and, if full use in
not made of this opportunity, the position of the industry may be no better in the
suoceeding period of three years than it is today *."”

With your permission, Sir, I will quote one more paragraph from
Diwan Chaman Lal’s speech, and then I will go on with my comments :

** While there has been a drop in the Lancashire business there has been an increase
as far as Indian production is concerned from 285 million yards in 1914 to 661 million
yards or an inzrease of 331 million yards. Doos that show that the cotton industry in
Bombay is ina moribund condition? Does it show that it is receding instead of advano-
ing? It has gone on capturing business. Even according to the statement of the
Honburable Sir George Rainy which is to be found on page 2 of the document he has
circulated, he says that during tho last twenty years the Indian mill industry has made
extraordinary progress, and its expansion has taken place almost entirely at the oxpense
of British industry.

Sir, they want us to give them protection. They come to us almost
from year's end to year’s end with a beggar’s bowl in their hands—they
say, give us money, give us money. We have given them money at the
cost of the Bengal consumer. What have they done for us, I ask? What
have they done? Bengal possesses coal. Are they using Bengal coal?
(Hear, hear.) They use oil fuel, they are using Tate electric power. If
they want to come before us with a beggar’s bowl and nsk for assistance,
they must say: ‘“We are going to buy your coal”. (Hear, hear.) (An
Honourable Member: ‘‘The cat is out of the bag.””) S8ir, they say that
they are in a very bad condition. It is only Bombay, but the millowners
in the rest of India have not asked for it. It is only Bombay and not
even Ahmedabad. It is only Bombay, Bombay and Bombay, and no
other part of the country that is asking for this protection. I do mnot
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know what is the charm. The moment Bombay comes before Delhi and
Simla, the Commerce Member immediately extends all his patronage,
and says this will be done and that will be done. What has the Honour-
able the Commerce Member done for us in Bengal? Has he given us
any protection? Has he asked us to suggest anything? Whenever we
suggested anything, he has said, he could not do it; but he dare not do
that with Bombay. (An Honourable Member: ‘‘Because he comes
from Bombay.”’) He does not como from Bombay. (An Honourable
Member: ‘‘He does.”’) So far as we are concerncd, we know we shall
be defeated, but we shall cast our vote ogainst this Bill.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): If T intervene in thig debate, it is not to oppose the Bill,
but it is rather to sound a note of warning with reference to rcertain.
tendencies that I see developing and certain dangers that I look ahead.
I shall not waste the time of the House nor waste my own time in any
diatribes against the millowners of Bombay or other places, nor shall 1
describe them as people who are inellizient, who do not know how to use
their money, or mis-spend their money elsewhere. I do not think it is
fair to any body of persons of whose position we know so very little, of
whose private life we know much less, that we should voice forth senti-
ments of that character without that responsibility which should attach
to statements of everv Member of the Legislative Assembly.

Sir, I look at this question from a very different point of view. My
friends throughout these debates on tariffs have been looking at the
question either from the industrialists’ point of view or from the consumers’
point of view. There is, I venture tu think, Mr. President, a third point
of view which is at least as important ag either of these, and that is the
point of view to which expression has been given this morning by my
Honourable friend,, Mr. Raju—the point of view of the producers of raw
materials: in this country. My Honourabls friend, Mr. Mody, will easily
realise that the position of the producers of raw materials is a moat
important consideration even from the point of view of the industrialist
or the millowner himself. You talk of production of manufactured goods,
of textiles and various other industria] products, but there must be »
market for these things, and the markei is to be found, the consumer is
to be found in the producer of raw materials in this country. There is
an economic truth that the velocity ¢f production must follow the velocity
of consumption. The ultimate consumer, therefore, determines how much
you should produce, what sort you sbould produce, and to what extent
protection must be given to your productions. If the producer of 1aw
material, who is the mainstay of all consumption in this country, is not
looked after, if his ‘position is worsened dav after day, I venture to thin'k
that my Honourable friends, whatever protection they may get from ¢this
Assembly, will not have the happy time which they forgsee ahead. What
do T mean by that? Our wealth depends upon the production of raw
materials, and what becomes of the raw materials of this country? 'I‘lgm
after time if we put these tariffs, what will be reaction on the production
of raw materials and on the sale of these raw materials? Tet me.take raw
cotton itself which is sllied to the subject that we are now discussing.
What is the position of raw cotton? My Honourable friend, Mr. Mody,
made light of the fact that during the past few years they were importing
< certain amount of raw cotton for the manufacture of their cloths. I
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understand the argument to be that ag stated by the Noyce Committed
report the quality of the cloth must improve, finer counts must be usad
in the production of cloth, and, as India does not produce that long staplg
cotton which is required for this purpose, the m;iﬁowners aro justified i
going into other markets and getting either ~Egyptian or Kenyan of
American cotton. It may be so; but when you are suggesting that your
industries are national industries, and thuat they require protection and
when, on an examinattion of this, we find that your machinery is brought
from outside, your cotton is brought from outside and what you merely
do is to employ & few industrial labour hands to turn out cloths, well,
the claim of that industrv to be called national becomes less and less
justified. . I do not suggest that any large quantity of raw cotton is being
used at the present moment. As I have said, my purpose this evening
is to sound a note of warning with reference to tendencieg developing, to
point out the danger lying ahead which millowners must not, negiect i
they want tq continue to %ave the sympathy either of this House or of
the wider public. Let me take the import of raw cotton into this country.
In 1929, we im o?gdia quantity of 3 crores and 90 lakhs. In 1930, i¥
was 8 crores an Takhs.

Sir Leslie Hil@#0h (Bonthay: Furopéan): Is that value or weight?

Diwan Bahadur A, Ramaswamj Mudaliar: T am talkinp of valwe.. }
will come to weight later. In 1931, it went up to 638 lakbs. In 1989,
it went,up to 788 lakhs, and, for the eleven months of 1938, it Wwenb up
to 635 lakhs—imported raw ¢otton. From the Unitéd States of America
alone, in 1929, vou imported 137 lakhs, in 1930, 19 lakhs, in 1931, .vou
imported 72 lakhs, in 1932, 198 lakhs snd, in the 1} months of 1932-88,
you imported 3-41 crores worth of cottoh. I ask myself whether all that
cotton is reallv of the long staple vafiety, whether much of it is not of the
ordinary variety which vou have impérted merely because the price of the
United States cotton i8 much less than the cotton produced in this country.
I do not blame the millownets for that purpose. I turn to my friénd, the
Honourable the Commerce Member, and I ask him, is it fair that because
deputations do not wait ahd bring home these quéstions before vou of the
position of the faw products of this touhtry, therbfoké theéir position
should be neglected altogether? There is;, I knoW, an import duty of six
pies per pound of raw cotton. I Am not askihg that thet ifiport duty
should be immediatel¥ raised, but I sgy that TFarif Bodrds are looking
only at ome aspect of the question and they are éomplétely ndglectifiz the
othet aspect of the questioh. Has amy question relsting t§ raw productd
been reférred to the Tdrift Board during the last eight or fime years thdt
# hids béen in etistence? My Homourable friehd will refef to whest. I
sh#ll have fhv observatibng to make when that Bill comes up for eotsidera-
tion before this Hotise ahd T shall trv {6 show that the impott duty 1aid
on thiat has been of Httte signifibance to thé produeer of whenat:

Thers is another point I should like to explain. A predt deal has
bder! said about depreciated and dejredinting curremcy. ¥ &6 mét wikh
tc make amy distitiction for thd purpoes ¢f thé fremertt digtombdrt. 1¢ i
perfeétly trite tHet Japatiess curréncy hay deprecintdq amd perhdps it is
8till depreciating. Their goods are dumped into this country but when
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you realise that your raw cottofi #& Béing s81d to Japat, What is ths position.
of the producsr &f raw cotton? Have you tconsiders® the efléet on thé
producer of d deprevieted and depreciatibg curretiey? Aré you thinking
of o bounty being given to the gtowar of cotton, because the quantity thws
he éxports to Japan produces much léss price owing to the depretidtsd
currency than otherwise he would got? The Statement of Objects aud
Reasons says that owing to the unfair competition arising from the pté.
valence of unfait labour conditioni in Chinn, this Bill haé been necessitated.

I take the producer of another raw material, Rice. I find that riee
hag to be exported to China in very large quantities and I find that during
the 11 months of this year, one crore and €8 lakhs worth of rice hag been
exported. We know that interna} prices can never adjust themselves and
the price level can never be reached unless we are in a position to export
our surplus raw produce to other countriecs Now, the value of goods thas
come from Ching is about 71 lakhs in the same périod, so that we lave
really a favourable balance, becauss we are able to sell rice and other
things to China. ‘What will become of our sale if we are going to ptit
embargo after embargo on the impori into this country of products from-
China or from Japam ot from various other countries?

Now, SiF, th¢ Fitiance Moitber spéaks of & piopsr balance of trade.
& proper balancé of trade can be arrived at in tWo ways, by resiricting.
the importg into the country and also by enigurag.mg.exports from this
country. f{ i8 per écﬁfy frue that & Tarift Bill like this will put a restriction
oh imports, but what is the réaction on exports and that is what 1 shou](!
like the Honourable the Commerce Merober to address himself to. How
will it affect the exports of this country if this prohibition is to be applied?
My friend, Sir Leéslie Hudson, the other day talked of deprepratn:g
currency and wanted some sort of restriction by way of tariffs evidently
to protect India from the dumping due tc depreciated currency. What
will be the effect on exports from this country of jute, raw cotton, rice,
hideés and skins, tea and coffes and various other things? We are nob
exporting all these ihiﬁ%s to the United Kingdom or the British Empirs
slore. It we éxamine thé trade returns, we find that at least half of our
éxpbits go to foreign countries,—slightly more than half of our —exports.
With feferenée to many of these countries, our trade balance is nlmogif
édiot. We import from those countries almost as much as we export {0
tRémr. Tn fact with referétee to' several countries our export balancs
is off the right side.

Mr. H. P. Mody: Ar mv friend is developing this argument, might
? point out to hira that irrespective of dany céurtailment of Japanese [imports
6 cottort gobds or any other kind of goods into this country, Japan imposed
¢ féw Months ago By oné stroke as mich as 250 per cent. more dUtyt‘gz
Fiiiron than before and that Japan's action is irrespective of any ,t"c ;m'
ke 1 s country, in ofer wordk' Tapan does exactly what suits
Thdersst.

Piwar Bihadur A. Ramrsgwamt Mublaisr: T 4m only suggesting tha:
My cotntry should do exdetty what suits her interdsts. But I :n'nhﬂ:.;a
odnfining that intérest to any partionlnr industry or any pm}']tm%_nr &e:“
of jodustrisy life in this éountry. F want the Tonourdble the Com eroe
Momber to exumine both sides of the question. T started by paylnge hese
g i otve of the sspectd of the question which hms not beflansb;;r:id tod
‘either ‘by petitions or on the floor of this House in the way
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it to be done. I want him to realise that there is a difficulty with refer-
ence to the export of our products. India is an agricultural country and
for as long as we can look ahead it will continue to be an agricultural
country and our price level of agricultural products is mainly dependant
on the export from this country. Therefore, my suggestion is that before
you put these tariffs and before you revise these tariffs either on the ground
that there is a depreciated currency or owing to other reasons, you have
tc consider how it will react on the export of raw materials to the various
eountries. Now, up to the end of March 1981-82, our exports to various
dountries were greater than our imports. We exported to Germany in
the last official year 10'27 crores, whercas we imported from Germany
10°18 crores. To Netherlands we exported 5'9 crores as against imports
of 2'4 crores; to Belgium we exporied 4'45 crores as against an import
of 8'1; to France we exported 7-68 crorcs as against an import of 2:17;
to Italy we exported 541 crores as agaipsl an import of 8:58; to China
we exported 7'79 crores as against 278 crores. Even to Japan we exported
13'94 crores as against an import of 18-32 crores, a favourable balance
again with respect to that country. To the United States of Americs,
we exported 13-86 crores as against an import of 1283 crores. Thereforo,
it seems to me that we must realise the danger that lieg ahead when we
raise these tariffs in such a way as to prohibit imports from particular
countries without having properly taken care of the fact that our exports
may similarly be penalised. I shall not deal with the question of the
depreciated currency. @ My Honourable friend, Mr. Raju, has already
dwelt on that point.

It is obvious that you cannot have discrimination against Japan alone.
Knowinz the conditions that prevail in Jupan, knowing the prices at which
Japancse goods are sold in this country, I would be the first to agree
to any such discriminating tariff against Japan. When Japan buys our
raw cotton, takes it away in her steamships, manufactures it into goods
there, brings it back in the same steamship and sells it below ‘the price
of the rauw cotton itself, then T think there is something very much wrong
in the state of industry in Jupan and it is time that we protected ourselves
against it. I have no quarrel at all with anybody if you can confine your
discriminating policy against a country which, by some mysterious processes
which po industrialist has so far been able to explain, is able to sell
manufactured goods below the cost of the raw produce itself. But I
sound a note of warning when that policy will involve other countries with
which we need not be in an ceonomic war, countries with which we have
‘00 grievance and countries which we must bring in because by some trade
convention we are in the meshes of a difficult' net out of which we cannot
escape. Sir, my friend referred to the Anglo-Japanese Convention made
in 1911-12 (Mr. H. P. Mody: ‘‘In 1905 I think’’)—I think it was renewed
in 1911—whereby Great Britain made a treaty with Japan and included
India in it. It did not include jts colonies, at any rate that is mv recollec-
tion. That treaty continues to be in existence and it can only be denounced
by 12 months’ notice being given to the Japanese nation. If it could be
done and if 12 months’ notice could be immediately ‘given, so that we
can get out of this Japanese thraldom, I would be very happy and we
should then only have the straightforward task of penalizing Japanese
dumping into our country. But because we want to penalize Japanese
dumping, if we are going to involve Belgium, the Netherlands, the United
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States, Africa and Italy in the scope of a comprehensive Bill, it would
not be proper and I must sound a note of warning, on behalf of the
producers of raw cotton in this country, and on behalf of those who produce
goods which are of value only because they are sold outside.

Take one very common agricultural product, groundnuts. The trade
rcturns show that groundnuts are sold mainly, almost entirely, in the con-
tinental countries of Europe. If vou are going to bring in all these
countries into the scope of this anti-dumping Bill, what will be the future of
the groundnut trade? Already we hear whispers of Germany trying to
think of some synthetic processes by which groundnuts may be displaced
for the purpose of the extraction of oils. What will become of the agri-
culturigt, of the condition of whom you, Mr. President, are better aware
than most of us here—those millions of people in thc Madras Presidency
who for their very existence depend upon the groundnut trade? They
have abandoned rice cultivation, because that is not paying now and they
have taken to groundnut cultivation in thosc arcas which used to produce
the paddy before. What will become of them if the groundnut markets
are lost; and I want the Honourable the Commerce Member—and I am
sure he is already thinking of this question—to bestow a little more
attention on this aspect of the case so that the producer of raw materiala
may have an opportunity of presenting his case and of having his case
considered, and whether by a tariff policy, which may be necessary in
some cases, or whether by the removal of excise duties, which may be
necessary in other cases, or by the arrangement of marketing facilities
abroad, ~ we might be ahle to secure his preper and just share in the.
economic polity of this countrs. That is all I plead for. Sir, I shall
satisfv myvself by playving the part of the Laputan flapper who said to
his roval master: ‘Tt is time that vour attention is drawn to this subject
also’’. Sir, the Treasury Benches are so far away from us, and are so
majestic in outlook, that T will content myself like the Laputan flapper
with sounding a note of warning in all humility on behalf of our raw
producers to take their case into consideration and to have some considera-
tion shown to them: and. Sir. if I succeed. I shall have done my duty.
(Loud Applause.)

Mr. N. M. Joshi (Nominated Non-Official): Mr. President, I assure my
Honourahle friends in this House that although I come from Bombay,
I have absolutely no responsibility for the management of the Bombay
textile industry. (Laughter.) Sir, that the condition of the textile industry
in our countrv is bad at present is undoubted. It is also an yqdoubtod
fact that on account of dumping which Japan has been practising, the
industry in our country requires protection. Mr. President, I am not one
of those people who think that in the interests of the consumers we should
refrain from protecting our industries in this country. (Hear, hear.) I
the whole world had been following the principle of free trade, I would
certainlv have recommended free trade for our country also, but so long
ns the world is not following free trade, it is wrong to expect one country
to follow that poliev. Moreover, in the intcrests of the whole country,
it is absolutelv necessary .that there should be a proper balance between
agriculture and the other industries in our country. _Wg cannot be cc?:;]:
tent with heing a countrv mainlv producing raw materials. Alor]uz wi
the raw produce. we must nlso take every possible step to der %pl'our
manufactures. Looking at the question from that point of view, v e _lg\::
it is necessary, in the present state of industrial development in ot
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qoupiry, ¥t we should do everyfhing in our power ta gdevelop our many-
ures. Bup, Mr. President, I am one of those people who think
that by merely increasing our import dufies we shall not succeed in
developing our industries. Let us look at the history of the protective
easures in our country. Whenever a protective measure has been
mtroduced, every time it was assumed that that measure was oply
‘intended for a very short time. Have we ever heard of any meagure of
rotection having been withdrawn? Not only in our country has this
‘mever been done, but it has never been done in any other country in the
world. If you once start protecting an industry by the imposition ot
mmport duties, that industry will require protection for ever and ever. I,
therefore, feel, Mr. President, that if we depend upon mere import duties
for protecting sn industry, that protection will be required to be given for
all the time to come. I think, therefore, that the Government of India
should not remain content by merely increasing the import duties: the
Government of India must seriously tackle the whole problem of industrigl
development. The Government of India must try to control not only
one industry, but all industries. My Homnourable friend, Mr. Ramaswami
Mudaliar, has pointed out that if you try to profect one industry, other
industries will be hit. That is quite possible. Therefore, there
must be a co-ordinated policy for the protection of industries of the
countrv. Not only, therefcre, should we make efforts on behalf of the
protection of one industry in the country, but we must also try to
remember that when we trv to develop one industry, such as the textile
industry, the other industries should also be helped to develop pari passu.

My Honourable friend, Mr. Mody, stated that the millowners of Bombay
have done everything possible in their power to encourage the growth of
finer cotton. He did not perhaps quite say that, but he stated that they
have done nothing to discourage the growth of finer cotton in this country.
-But it is not enough that they have done nothing to discourage the growth
.of finer cotton. Our industries, with the help of the Government, must
do everything possible to develop the subsidiary industries including the
production of raw materials. Leaving aside cotton, may I ask, what we
have done to devclop the industries required for the mill stores? We
have been purchasing crores and crores worth of mill stores for more than
b0 years, and have we done anything to develop those industries and
produce our own mill stores? We have done nothing. The question of
making the machinery required for the textile industry is also not tackled.
I we do not take steps to develop these subsidiary industries, the country,
a8 a whole, will not gain much by raising the import duties in order thab
-one industry should be protected. I, thercfore, appeal to this House to
consider, whenever a protective mensure is introduced, whether it is not
possible for us to adopt a much broader, a much bolder and a much better
co-ordinated policy for protecting our industries instead of trying to protect
-an industry by merely increasing the import duites on certain articles.

Then, Mr. President, my Honourable friend, Mr. Mody, also stated
that the millowners »f Bombay have done everything possible for the re-
organisation of the industry. I do not know what the mill industry has
‘done for its re-organisation, but I ki . one thing, namely, thai somo
millawners in Bombay had interested themselves in making a scheme for
‘the re-orgnnigation of that industry. T would like to know from my friend,

Mr. Mody, whether the millowners in Bombay adopted that scheme. 1
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am not suggesting that that scheme was a perfect gcheme, put even that
scheme, defective as it might have been, was not adopted by the millowners
Of Bombay. Here, Mr. President, I feel that it is the duty of the Govern-
ment of India, when they try to increase the duties on certuin articles by
way of protection, to see that the industry takes every step possible for
its reorganisation, 'if that reorganisation is necessary for the efficient condi-
‘tion” of that industry. 1 think nothing has been done so far in that
direction.” T would aleo like to urge upon this House another consideration.
When' we try to protect an industry,”we certainly do not mean to protect
the interests of shareholders slone. We mean that all those who are
engaged in that industry will be protected. From that point of view I
would like to ask the Government of India what they propose to do ‘to
‘protect the workers engaged in the textile industry in our country. We
are increasing the import’ duties in order that the shareholders’ interests
should be protected. May I ask, Mr. President, whether we are going
to take any steps for protecting the interests of the working classes? Only
a few days ago, I pu{’ a question to the Honourable Member-in-charge of
the Department of Industries and Labour, when he proposed to introduce a
Bill for reducing the hours of work in Indian Factories. I did not get a
satisfactory reply from the Honourable Member. I ask him again now,
when do the Government propose to introduce a measure for reducing the
hours of work in the textile industry and in the factories in our country?
This is the time when the Government of India can put pressure upon the
factory owners and the employers in our country. When they are thinking
of increasing the import duties and givipg protection to an indugtry, it is
then that the Government of India can certainly ask the industry whether
they are willing to reduce the hours of work or not. If the Government
of India will not bargain at such a time, when will they bargain with the
employers in this country? Mr. President, my Honourable friend, Mr.
Mody, said that the wages in Bombay were higher although the prices
had gone down. I do not wish to go into the details of this question.
But I can say this that the condition of the workers in the industry in
Bombay is worse than the conditions obtained anywhere else in the world.
You take any civilized and advanced country . . . . . .

Diwan Bahadur A. Ramaswami Mudallar: Including Japan.

Mr. N. M. Joshi: I am coming to Japan. You take any advanced and
civilized country in the world and you will find that conditions in India
are much worse, many times worse than the conditions in those countries.
What is necessary in India is to improve the conditions and not to allow
these conditions to be worsened. I would, therefore, suggest %o the
Government of India that when they bring forward proposals for pro-
tecting an industry, thev should take steps to see that not only the condi-
tions in that industry will not be worsened, but steps will be taken by the
emplovers in that industry to improve the conditions from day to day.
Take the question of unemployment. It in true that the condition of the
industry is bad: conditions are bad ; there is depression all over the world.
But in the civilized countries of the world they have taken steps to see
that people will not suffer very much on account of unemployment. The
question which T would like to ask of this House is: What have we done
to relieve the distress of unemplovment in our country? The millowners
in Bombay nare threatening to shut down their mills. What are the poor
yorkers to do under those conditions? The millowners some times issue
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notices for shutting down their mills, not as a measure of economic neces-
sity, but in order to reduce the wages of the workers. @ Under these
ciroumstances, the workers in the industry require protection from Govern-
ment and from this Legislature. I would like to know what this House
‘proposes to do in that direction and what the millowners propose to do
for the relief of the unemployed. Only recently 1 read in papers and my
friend, Mr. Mody, endorsed the -fact that the millowners in Ahmedabad
have already issued notices for the reduction of wages . .. ...

’

Mr. H. P. Mody: When did I say that?

Mr. N. M. Joshi: You yourself stated that the wages are being reduced
in Ahmedabad.

Mr. H. P. Mody: I said nothing of the sort. I was merely referring
to a newspaper report in which it was stated that in Ahmedabad some
people were thinking of going on short time and also of reducing wages
to a ocertain extent. I was referring merely to a newspaper report.

Mr. N. M. Joshi: My Honourable friend, Mr. Mody, says that he was
only referring to a newspaper report, but I know that not only in Ahmeda-
bad, but almost in every textile centre, attempts are being made “or the
reduction of wages. Take Bombay itself. It is true that the millowners
in an organised effort have not yet attempted to reduce the wages. Put
unfortunately {for the millowners of Bombay, although they have a
Millowners Association, I am quite sure, even my friend, Mr. Mody, will
not contradict me when I say that they are not a very much organised
body. Moreover, it pays them sometimes to reduce the wages not by an
organiscd effort, but by individual efforts. That is what is happening
in Bombay. Every mill is trying to reduce the wages individually. They
take advantage of the fact that there is unemployment in the city and
try to reduce the wages. Wages in Bombay are being reduced from
month to month. Al this must be put a stop to if all the interests, which
are involved in an industry, are to be protected by means of protective

measures.

Mr. President, reference has been made several times in this House
that, on account of tad working conditions in Japan and in China, we are
unable to improve conditions in our country. The Statement of Objects
and Reasons of this Bill states that on account of bad working conditions
in China, protection is necessary.for the Indian industry. Now, what T
would like this House to consider is whether we have really got sufficient
material to state that conditions in China are worse than conditions in
India? Have we really got good material to state that counditions
in Japan are worse than conditions in India? I am not myselt
prepared to make any statement to the effect that conditions in Japan
and China are worse than conditions in India. As a matter of fact
my own information is that the hours of work generally in
Japan are today shorter than the hours of work in India. My
own information is that the wages in Japan today are higher than the
wages in Indin. (Some Honourable Members: ‘‘No.”’) There are

"~ Members who sav, no. I would like them to place before this
47 ouse authoritative facts. And, therefore, my point is this,
that if there is a feeling in our country that conditions in Japan and in
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China are worse than the conditions in India, the first thing to do is that
we should get correct information from those countries about those condi-
tions.

Mr, F. E. James (Madras: European): 8ir, may I suggest to my
Honourable friend that he will find all the information he wants in two
recent reports in the office of the International Labour Organisation?

I
i

Mr. N, M. Joshi: Sir, I have certainly seen the reports which the
International Labour Office publishes. But in spite of those reports can
any one here state that we shall agree us to the facts of this question? I
have read several books; I generally make it a point to read books about
conditions in Japan and China. And stil a2 doubt is always left in our
minds that, after all, the conditions in Japan may not be worse than the
conditions in India. I. therefore, suggest to the Government of India that
they should try to send the Tariff Board or any other delegation o Japan
to inquire into the conditions prevailing there. Then, 8ir, I shall not be
satisfied even with that. After all, what is the use of collecting informa-
tion from different countries unless we make an effort to come to un
understanding with those countries? If we merely increase our tariffs,
because the conditions in China and Japan are worse, we shall have to go
on doing that till eternity and there will be no improvement in our own
conditions. What is absolutely necessary is that there should be a co-
ordinated and concerted international effort in this direction and for that
purpose. Sir, you will remember that the workers’ delegates at the
International Labour Conference have been making a great effort that
there should be a Labour Conference in Asia. We have tried our very
best to get an international labour organisation to call a Conference; and
who is standing in the way of that Conference? Ome of the Governments
that stands in the way of such a Conference is the Government of India.
If we really want that there should be common standards of working condi-
tions in Japan, China and India, the best course is not that we should
abuse each other, but we should make a common effort to improve the
conditions. to level up the conditions in these different countries. And I
shall suggest to the Government of India that they should give up their
policy of standing in the way of a Conference between the countries in
Asgia for discussing labour conditions and seeing how those conditions
should be improved. An effort in this direction is necessarv in order that
there should be an improvement throughout the countries and one counrty
should not drag down other countries standing in the way of progress.

Sir, T have no more to sav on this Bill, but there is one more point.
It has heen stated that the wages in our countrv are higher than the
prices and we make statements about wages and prices and we are never
able to find out what the truth is. Now, some vears ago, the Government
of Bombay introduced a Bill for the collection of statistics from different
industries. If we are able to collect statistics by means of a statute,
we shall be in a much better condition to judge what the real facts are.
But, Sir, do vou know why the Bill was dropped by the Government of
Bombav? It was dropped on account of the opposition of the ri presenta-
tives of the Millowners’ Association. I do not know, Sir, whv the mill-
owners of Bombay should be afraid of the collection of statistics if the

conditions in Bombay are reallv very good.
K
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Mr. H. P. Mody: If you knew your business, you would be afraid, nos
we. :

Mr, N. M, Joghi: Whether I know my business or not, I am nof
against truth being found and discovered. It is the representatives of
the millowners of Bombay and the Indian Chambers of Commerce in
Bombay who opposed the Bill for the collection of statistics in Bombay.
Bir, I, therefore, suggest to the Government of India that they should,
without any delay, bring forward a measure for the collection of industrial
statistics, so that whenever we discuss measures of this kind, we shall
be better able to discuss these questions and we shall have better facts
upon which we can debate.

Mr. Amar Nath Dutt: Sir, I was listening to the lengthy debates in
this House for nearly four hours or more. During this time I was sur-
prised to find that before the representatives of the people the skeleton in
the feast was not present, save and except before two Honourable Members
from Madras and one from Bengal. Neither the Government nor the
so-called representatives of the people ever attempted to remedy the wrongs
and to alleviate the miseries of the poor agriculturists of this country who
need more aid at the present moment, not only from the Government, but
from their countrymen like Sir Cowasji Jehangir and Mr, Mody also. But,
Sir, the vision of a starving Mody and Jehangir only was before the House
and the discussion was how to relieve the distress of the millowners of
the Bombav Presidencv. I am not one of those who would charge the
Honourable the Commerce Member as my friend over there did when he
said that he had no sympathy for Bengal industries. On the other hand,
I know that he has been trying to revive the small industries of my pro-
vince. But, 8ir, the one thing that pains me more than anything else is
that much of our activities and much of our attempts are spent in
trying to give moge to those who have more and to take away as much
as possible from (i);{?)se who have less. Sir, 90 per cent of the people of
this countrv are agriculturists and the income of many of us, landholders
as well as (A Voice: ‘‘Lawyers’’) ves,—lawyers also depends upon the
agriculturists. These landholders and lawvers who come here have a
sacred duty to protect the poor agriculturists. But they have not up till
now been able to attract the sympathy of the Honourable the Commerce:
Member or of the Honourable Member for Agriculture, who is not here
now. At the same time, I hope these words may reach him. Even when
we ask for an inquiry into the condition of these agricultugists, that is
denied to us by the Government of which he forms a part. But when the
millowners of Bombay come before Government, at once the Honourable
Members of Government frame a Bill which is introduced and taken into
consideration and an attempt is made to pass it on the very same day.
Sir, T wish at least some portion of this enthusiasm had been shown for
the relief of the agriculturists whom my friend over there also represents,
I mean my Honourable friend, Captain Lal Chand. ‘

Now, as regards the present Bill that we are considering, it is nothing
but an attempt to extend the provisions of a Bill which was first introduced
for three years and extended for another three years. I was surprised—I
do not find my Honourable friend from Origsa in the House, who has
achieved s great feat in having his agriculturist ffrovince separated from
Bihar, he is not here—but ¥ was surprised when I found him, as he ad-
mitted, in the same bed with Mr. Modv. They are strange bed fellows.
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indeed 1f I know him right, his sympathies are more for agriculturists
than for millowners, for I remember what he said only three years ago when
the protection was being extended for another three years in this very
House. Sir, then he opposed this extension. I beg to supmit before this
House that, in attempting to extend this Bill for another seven months,—
and the reason given here is that an enquiry has already been held, but
the Government have not been able to come to a decision with regagd to
the necessary steps to meet the situation which will arise when the Cotton
Textile Industry (Protection) Act, 1930, expires,—is not this coming to a
decision, {.6., at least to extend for some time the provisions of the Bill
which was passed in the face of opposition from the representatives of the
people? I submit that it appears to us that when a wrong has been per-
petrated over a weaker section of the community, it is impossible for them
to have that wrong redressed. In this way the Government are, it appears
to me, perpetrating the wrong for three years and they see how it works
for three years, then again another three years, and after all a case has
been made out or attempted to have been made out that the Bombay
millowners are not getting their dividends and that the mill industry in
Bombay is suffering, but what is the reason, I ask, before we give any
furthe- extension to this protective Bill? I think we ought to trv to know
what i+ at the root of the difficulties of these Bombay millowners. Sir, I
was peading a book named ‘‘Investors Indian Year Book for 1981-82", and,
in a review at page 137, I find the following words:

‘It is rather remarkable that the only cotton weaving millsin India which do not
seem to compete successfully with Japan are certain of those situated in Bombay .

The Bombay Presidency, of course, has its own picture. Labour is
expensive and troublesome there. TFor that they must thank my friend,
Mr. Joshi, who comes from Bombay. But, Sir, I draw your special atten-
tion to this, so that these people may understand and one cannot but feel
that there is something radically wrong scmewhere—perhaps either with
their management or method—when vear after vear thcir trading results
are so poor. I will not charge the Honourable Members with having spent
nine months in Paris or having spent money over gold tipped cigarettes and
other Juxuries, but, at the same time, I must protest against inefficient
manavement of industries and then attempting to tax the poor people. .
Mv Honourable friend, Mr. Ghuznavi, has already given you a picture of
what our Bombay millowners and our Bombay philanthropists did at the
time of the Swadeshi agitation in Bengal in the year 1905. Taking ad-
vantage of the extiromely sentimental and patriotic nature of the Bengalees,
our Bombay friends made a profit or rather got dividend to the extent of
800 per cent. or 400 per cent at the expense of the patriotism of ill-
advised Bengalees. Sir, we shall not forget those days.

My Honourable friend, Mr. Joshi, representative of labouy in India l:ias
taken up the cause of only industrial labour, but I have never found him
speaking about the poor agriculturists and agricultural labour, who form
the bulk of the labour population in India. Labour propagandists try to
influence the capitalists with ‘the object of raising the wages of the
labourers. I am not one of those who try to come down upon the
capitahists and to raise the price of labour, say from Rs. 20 or Rs. 25 &
month to Rs. 100 or Rs. 150, and see that the graduates only get Rs. 20
or Rs. 80 a month. I remember during the enquiry of the Retrenchment
Committee the family budget of a postal peon was shown to be nearly a
hundred rupees and the priee of 'a warf cf the Wwife of a postal peon was
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shown as Rs. 5, and a member of the Committee at once said that his
wife never wears a sari as costly as that. That is the idea with which
my friend, witlr his Geneva ideals, wishes to improve the condition of the
labour. If, Sir, Europe does give us literature and history, it has brought
certain other evils along with it and this labour propaganda is one of them,
and I am not one of those who will stand with him in this matter, but
at the same time I would ask him to be more patriotic, to go to the
villages and fight the cause of the agriculturists. I should not be mis-
understood to be supporting the attempt by this Bill to inflict further loss
upon the consumers, the agriculturists who have to buy ocloth. 8ir, the
price of cloth has been given by my friend, Mr. Mody, and that it is at
the present moment less than what it was in pre-war days. But would
he care to remember what is the price of the agricultural produce at the
present moment? 8o far as Bengal is concerned, I may tell you that it is
one-third of what it was in the pre-war days. Rice is selling at twelve
annas a maund while it was more than Rs. 8 in the pre-war days. That
being o, Sir, two maunds of paddy will bring a cloth for the agriculturist
at the present moment, but if further embargo is put upon import of
clothes from Japan, 1 think they will raise the price of cotton textile
and the poor consumers will have to pay the price, and, as for the loss,
I am one of those who are willing to give protection to the extent which
will not injuriously affect the poor agriculturist and also save our
industries. 1 am not against it, but, at the same time, certain figures
have been handed over to me from which it is apparent—and I challenge
myv friend, Mr. Mody, to contradict that these figures are incorrect—that
the mills in Delhi and Ahmedabad had been paying dividends of 12 per
cent. 18 per cent and 313 per cent and some even of 373 per cent.
Only one has paid 8 per cent and another has paid 73 per cent: but there
are cases of mills paying 40 per cent and 50 per cent: the Raipur M:ll
paid 50 per cent in the vear 1931: (Interruption) I can give the whole list
if my friend wants it:

Ahmedabad Cotton 20 per cent in six months,

Ahmedabad Industrial 11 per cent in six months,

Ahmedabad Jubilee 123 per cent.

Ahmedabad Jupiter 9 per cent and 8% per cent for ordinary and
preference shares.

Ahmedabad Manufacturing and Calico 18:8 per cent,
Ahmedabad New Cotton 87} per cent.

Ahmedabad Sarang 85 per cent.

Arodia 85 per cent.

Aruna 8 per cent.

Commercial 20 per cent.

Jehangir 16 per cent.

Raipur 50 per cent.

Sarangpur 40 par oanb

Vikram 7% per cent.

Then, some mills in Delhi, with a capital of 20 lakhs, made & net
profit in 1980 of Rs. 7,20,000, in 1081 of Re. 11,22,000 and in 1982 of
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Rs. 10,80,676—or more than fifty per cent. If mills in Delhi and
Ahmedabad, without any additional protection which my friends from
Bombay claim, can get dividends like this, sre we not justified in thinking
that there must be something rotien in their administration, something
rotten in their management which is at the root of their ills, if it is
really so? So, before that is fully scrutinised and before they can impress
the people that it is necessary in the interests of the consumers that Japan
should not be allowed to import cotton goods, but that we should give
protection to them, so that Japan might be kept away, I beg to submit
that unless they can convince us in the matter that these Bombay mills
must be kept up, and unless they show us the necessity of doing so, I
submit, we are not in a position to allow this Bill to be passed. With
these few words, I oppose the consideration of the Bill.

8ir Oowasji Jehangir: Mr. President, at this very late hour, especially
as the Honourable the Commerce Member will give a very full reply to
the debate, I do not desire to take your time unnecessarily. Let me first
candidly admit that I am personally interested in the mill industry. As
far as my friend, Mr. Ghuznavi, is concerned—I see him fast asleep—
now he has got up—his facts and figures have got about the same value
and accuracv as those which he gave the Honourable House in connection
with his attacks on the purchase of coal and colliery administration by
the Railway Board and, when he began to make these exaggerated state-
ments, my eyes went over the visitors’ gallery to see if there were any
Japanese present; there being none, I was conv.nced that his speech would
be of verv short duration, and I was quite corrcct. My Honourable friend
sat down within five or six minutes. I do not desire to make anyv further
remarks upon his speech, but I would like to point out that some of the
statements made by my other Honourahle friends were also rather exag-
gerated. Tt is true that many vears ago the agents calculated their re-
muneration on outturn; but at the present time, in the City of Bombax, I
really do not know of a single mill—there may le one or two of which I am
not aware—which continue that svstem. It is now a question of getting
a certain percentage of the profits.

Mr. N, M, Joshi: What about Ahmedabad?

Sir Cowasji Jehangir: I do not think there can be verv many mills in
that place either which charge commission on outturn. But when you
get the Tariff Board’s report, I am certain, you will be able to get facts
and figures as to how many mills there are that charge according to
this old svstem. As to whether the mill industry is making a profit or
not or has been making undue profits or not, Government have merely to
consult the Income-tax Department and they will have full facts and
figures as to what income-tax they have been able to get from the mills
in Bombay during the last few years. This is authentic information at
the disposal of Government and it will take them a verv short time to
verify the facts of exaggerated profits made bv some of mv Honourable
friends here. Tt is well known that the very best mills in Bombav today
are making a loss: it is also well known that the Ahmedabad mills have
got large stocks.

Now, having practically got the admission that the mill industrv is in
a bad way, I do not think any further arguments are required to prove
this very sad state of affairs. But we were brought face to face with
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old arguments, arguments that have been raised on several occasions and
legitimately raised now—the argument of <what about the consumer?
May I ask, what would have been the conditicn and the position of the
consumer in India if there was not this textile industry in India today?
If we were left to our fate, as some of our friends here desire we should
be, and that there should be no protection, do you think, Mr. President,
that Japan today would be selling its cloth at rock-bottom prices as it
is doing? Do you think that if there was no protection given to the
mill industry, the Japanese would be sending cloth to this country at the
vost of cotton? It is because there are mills in India to compete, which
continue to work today due to protection, that the consumer is getting
the advantage of cloth at prices which are below cost. It is
true that the consumer is less able to buy today than he was three
or four years ago; but cloth, as Mr. Mitra pointed out, is a neces-
sity of life and, therefore, whatever may be the reduction in their
own incomes, they have got to buy a certain minimum quantity of cloth. Tt
may be that they have to incur debt. but they have to buy
it; and, if it was not for this protection, T venture to suggest that the
Japanese within the last two or three vears would have so ruined the Indian
industry that today they would have been in a position to import cloth
at two or three annas higher than thev are doing. Tt is on aceount of
this protection, I contend, that the prices of cloth have been kept at this
very low level, at a level, I repeat, lower thnu cost. Sir, that is my
answer to the argument that has been raised tcday with regard to the
position of the consumer and to the ‘advantages or disadvantages he
derives from the protection that is sought to bc extended omly for the
next seven months.

Then, Sir., my friend, Diwan Bahadur Rumaswami Mudaliar, raised a
most important and interesting debate, but I would respectfully point
out that to a certain extent it was irrelevant. We all readily admit that
our interests. that is the interests of the textile industry, are identical
with the interests of the producers of the raw commodity. It is in their
prosperity that our prosperity lies. If the raw material obtains higher
prices, the producers of raw material will e able to pay us a price for
textiles which will leave us a little profit. Tf you ruin them, you will
certainly ruin the textile industry of India. and, therefore, so far as that
proposition goes, there is nobody in this House who will ever contest it;
but if my friend, Diwan Bahadur Ramaswami Mudaliar, desired to argue
that, on account of continuing this tariff, less cotton was being exported
from the country or that this tariff affected the values of the raw com-
modities in India, I must respectfully point out that I do not see the
connection. I can understand my friend complaining that the Indian mills
have consumed less Indian cotton. He has shown that larger quantities
of cotton have been imported into this country. May I explain why that
was 80? Tt was firstly due to the fact that a large number of mills
began to produce cloth which had never been produced in India
before. They have begun to produce a finer guality of eloth, for which
cotton is not grown in this country, and, therefore, they had to buy the
imported cotton. Nobody can contend that the millowners have not
taken a real and genuine interest in the improvement of the staple of
cotton. T do not think that myv friends on the Treasurv Benches will
for one moment believe that millowners have impeded improvement in
the quality of cotton. They have done their best to improve the staple
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of cotton; it is in their interest to see that the yuality of cotton is improved
in this country. But, if, at the present moment, you cannot get cotton
in order to spin the higher counts, is it an dlegitimate thing for mill-
owners to have used a certain amount of imported cotton? I will go a
step further. Why was it, Mr, President, that figures for imported cotton
juruped up within the last few months? 1t wns on account of Japanese
dumping, and I will show to the Honourable Members why it was so.
On account of the Japanese dumping, the millowners, in order to com-
pete, had to look round and produce other qualities. They could not com-
pete with the Japancse stuff sent into this country, made most probably
out of Indian cotton, and many mills, to my knowledge, went in
for higher counts in order to find fresh fields for their productions
and in order to compete against this dumping, within the last six
or eight months or a year, many mills, who would never huve dreamt
of going to finer counts, were forced to do so. But suppose they had not
done so, would they have continued to consume the Indian cotton? I
venture to suggest that those looms would have been closed down on
account of Japanese competition, and, instead of working on finer counts
from imported cotton, they would have closed down the looms, they would
have dispensed with the services of a larger number of their labourers
than they have done today, and India would not have benefited at all;
that cotton would have been surplus as it is today. That is the explana-
tion, Mr. President, for the larger import of foreign cotton. No Indian
millowner desires to produce goods, T am quite certain, for which he has
not already a market amongst the millions of 1l.e people. As soon as you
go on to fine counts, you run risks which you do not do for the coarser
stuff. You do it when you are compelled to do it. If there are stocks
of finer stuff, then a hundred per cent more money is locked up. If you fail
to sell those stocks, then the losses are c¢normous. You can  afford
to keep stocks of coarse stuffs, because it costs less. You can afford
to take risks with regard to depreciation in so far as coarse stuff
is concerned, but vou cannot afford to take those risks with
regard to finer stuff and, therefore, the mill industry as a whole
will not go in for finer stuff if it can get a ready market for coarsoe
stuff. But if Japan is allowed to come into this country and knock
out the market that the Indian mills have built up for themselves.
within the last 80 years, then it is not for Honourable Members to com-
plain that we come here and ask for protection. These are some of the
circumstances which have come into existence due to no fault of the
textile trade. And, after all, what the Honourable Member has asked us
is an extension of the protection for seven months until he is in a position
to investigate the matter further. and, when he does investigate the matter
further, and if he will only relv upon facts and not upon semtiment such
as we have heard today, T venture to suggest he will come to the conclu-
gion that not onlv is an extension of this protection well deserved, but
that, if this countrv is to be saved. if the consumer is to be saved in the
near future, a greater protection will have to be gIven. I do again
emphasise the point that a great deal of our t.rouble is due to @he _loyv
prices of the raw commodity, because it is millions who produce.. it; it is
thev who buy the goods that the textile industry turns out. in In.dla.
And if those millious are badly off, if they are on the verge of starvation,
t able to buy their usual quantity of cloth, I for one feel
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people of this country can least afford to pay higher prices for oloth; i¥
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is at a time when the agriculturist is on the verge of starvation; and we,
I mean those who are interested in the textile industry, will have to
put up, for o short time, with & loss. 1f this loss had occurred at a time
when agriculture wuas thriving, our cotplaint would have been much
stronger, but I wish to look forward for just a few months hence when
agriculture will recover, and if this question of competition is not dealt
with now, the Japanese will get all the advantage of improved conditions
in India, and the mill industry will be in the same rotten position in which
it finds itself today. Surely, my friends here do not desire that if the
condition of the agriculturist improves, as we all hope, hope and pray
it will, that the advantage should go to Japan. Surely, if they are able
to buy cloth, let it be Indian cloth. I am looking forward to that day,
and I trust that my Honourable friends opposite will see to it that when
agriculture improves, they will buy Indian cloth and no other cloth. I
will be with them to see that as long as agriculture does not improve and
the millions are on the verge of starvation, the mill industry shall charge
its bare cost. 1 am prepared for that. But T do look for better times and
if I do not look for better times and if this Honourable House does not
look for better times, then thevx must be prepared to see the textile industry
in this country wiped out.

Mr. President, 8 good many remarks have heen made in this Hon-
ourable House which I have no desire to reply to. 1t is a late hour.
We are anxious to hear myv Honourable, friend, the Commerce Member.
Therefore, let us not be accused as we were by Mr. Ghuznavi today that
because we are not able to reply to all the false accusations that are made,
therefore, we admit them. My Honourable friend, Mr. Ghuznavi, said
that we were in the House when he made startling accusations against the
mill industry two or three vears ago and that thev were not contradicted
and, therefore, he takes them for facts which are correct. 1 do desire to
protect myself against such an accusation in the future, simply because
I do not wish to waste the time of this House in answering accusations
which are on the face of them false and incorrect.

The Honourable 8ir Joseph Bhore: The trend of the debate today seems
to show that the House or a certain section of it is torn or is beginning
to be torn between two lovalties, lovalty to the idea of protection and
loyalty to the consumer’s interest. I confess that I am unable to follow
clearlv the resultant of these two contending emotions. But I am quite
sure that all Honourable Members themselves have not made up their
minds as to the exact extent to which they would go either in the in-
terests of the consumer or in the interests of the producer. I venture to
think that the safest guide is still that which the Government of India
have always steadily pursued, namely, a policy of discriminating protection,
—a policy that has been endorsed by this House and & policy to which we
are committed until this House deliberately modifies or sets it aside in
favour of some other policy. (Hear, hear.)

Now, Sir, T would like to repeat what I have already said, that this,
to my mind, is not the occasion for a discussion of the merits of the case
for protection of the Indian cotton textile industry. T could not possibly
deal here and now with questions of principle or policv without referring
either directly- or indirectly to the report of the recommendations of the
Tariff Board, and the House will, T am sure. realise that T am precluded
from doing that. I am sure they will. therefore. not expect me to go



THE COTTON TEXTILE INDUSTRY PROTECTION (AMENDMENT) BILL. 2277

into the merits of the case. I would, however, like to refer quite briefly
to an aspect which may be causing some unesasiness to certain minds,
uneasiness indeed which has been reflected in more than one speech that
has been made today. This matter that I am going to refer to has
already been touched upon by my Honourable friend, Mr. Mody, but
perhaps the House would like to have information from a less interested
source. (Laughter.) I think, Sir, a very natural question which arises
in the mind of the ordinary person in the street is this. Have these con-
tinuous increagses in import duties not really put up prices to the con-
sumer? That I think is a perfectly legitimate apprehension, and I confess
that it was an apprechension that exercised me and made me ask for cer-
tain figures. Now, Sir, I do not wish to go at great length into statistics,
but I will only take the case of grey unbleached goods which are speaking
generally the cheapest classes of goods, and I will give the House the
quotations of Bombay mill-made goods in respect of these over some period
of time. Take the case of shirtings. In January, 1930, the quotations
for grey shirtings unbleached were 0-13-9 pies per lb. In March, 1932,
the quotations had fallen to 0-11-3 pies, and in January, 1983, they had
still further fallen to ten annas. Take drills. In January, 1930, the price
was 0-12-8 pies per lb., in March it had fallen to 0-9-8 pies; and in Jan-
uary, 1933, to 0-8-6 pies per 1b. Take the articies known as ‘‘domestics’".
In January, 1930, this was 0-14-3 pies per Ib., in March, 1982, it had
fallen to 12 annas, and in January, 1983, to 10 annas. Now, S8ir, I quite
admit that we must take the fullest account.of the general fall in prices,
but the figures that I have given are, I think, of some significance. I
shall no doubt have to refer to this subject in greater detail when we take
up the question of the protection for the industry itself, but I thought,
Sir, that a passing reference at this stage might help to allay unnecessary
apprehension.

My Honourable friend, Mr. Ramaswami Mudaliar, sounded a well-
timed note of warning in regard to the condition of the producers of raw
material in this country. I can only say that it is a full appreciation of
the complicated issues involved that has so far kept us again and again
from taking hasty action. 1 would point out tv him, however, that when
we were considering the Ottawa Agreement. it was brought out very
forcibly that the interests of the primarv producer were being placed in
the forefront, and I hope that through the ~fforts of the Imperial Council
of Agricultural Research, acting in conjunction with the provincinl De-
partments of Agriculture, the fullest advantage will be taken of the new
openings for our primary products which have been made for the agri-
culturists by the Ottawa Agreement.

My Honourable friend, Mr. Ghuznavi, complained that he and the
people of Bengal had been bled white by the cxactions which have been
imposed upon this country by the Bombay millowners. Well, Sir, I
confess that T can see no signs of anemia (Laughter), either pernicious
or benign, cither in his own person or in those of the represcntatives of
Bengal in this House (Loughter), judging by the vigour of the speeches
which they are on all occasions ready to make. I would, however, try
to remove a misapprehension to which my Honourable friend gave cur-
rencv. He said that we were always listening to the millowners of
Bombay. Allow me to tell him that the telegrams that I.ha.ve been
receiving and which incidentally have been ewelling the receipts of my
Honourable colleague who sits to my richt, have come from every part
of India, from Bengal not least of all. My Honourable friend, Mr. Joshi,
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complained that we had done nothing when giving protection in the past,
for the interests of textile labour. He asked what we ure going to do
and what we propose to do. My reply to him is this: Si monumentum
desiras circumspice. He has only to sve the legislation that has besn
introduced in this House. My Honourable friend also drew uttention to
the Objects and Reasons in which he said that 1 had referred to conditions
of labour and to wages in China and Japan. Where he got that from,
I have not the very faintest idea. I have scrutinised the Statement of
Objects and Reasons and I find no reference ‘whatsoever, either direet or in-
diréct, either remote or near, to China or Japan. Sir, it grieves me very
much to see signs of internecine warfare between members of the quaai
joint family that sits before me . , ., .

Mr. N. M. Joshi: May I interrupt the Honourable Member and read
to him this sentence:
‘‘ By the same Aot, tha operation of the duty impoged by the Indian Tariff Act, 1927,

was extended for & further period of three, years on account of the unfair comgetition
arising from the prevalence of inferior labour conditions in China *.

This is not drawn from my imagination.

The Honourable Sir Jogeph Bhore: Those were the Statement of
Objects and Reasons in the previous Act. As I said, it has grieved me. to
see this difference of opinion in the ranks of the party opposite, bat I do
hope that Honourable Members will not oppose the passage of what in
the circumstances of the case they must realise as an almest inevitable
meagsure, but I do think that the speeches that have been made indicate
one thing and that is a desire on the part of this House that whea the
case for the Indian cotton textile industry is placed before -it, there shall
be a convincing case put up. in favour of any recoramendations that may
be put forward and also. that a fair deal will bo given not merely to-the
producer, but also to the consumer. In regard to that the House can set its
mind at rest, for, I can assure you, Sir, that it is from that point of
view that the Government will consider the report and frame their consider-
ed conclusions and place them before this House.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

* That the Bill to amend the Cotton Textile Industry (Protection) Act, 1930, te
taken into consideration .

The motion was adopted.
Clauses 2 and 1 were added to the Bill.
The Title and the Preamble were added to the Bill,

The Honourable Sir Joseph Bhore: Sir, I mcve that the Bill be passed
The motion was adopted.

The Assemblv then adjourncd till Eleven of the Clock on Tueaday, the
218t March, 1938.
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